FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

EVOQ REMEDIES L

A LISTED COMPAN

IMITED (IN CIRP)
Y OPERATING IN

THE PHARMACEUTICAL INDUSTRY AT AHMEDABAD, GUJARAT.

(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the Corporate Debtor EVOQ REMEDIES LIMITED (In CIRP)
along with PAN / CIN CIN: L24230GJ2010PLC059692
PAN: AAZCS6618L
2. | Address of the registered office A-1106, Empire Business Hub, Science City
Road, Sola, Ahmedabad, Gujarat — 380060
3. | URL of website http://www.evogremedies.com
4. | Details of place where majority of The Corporate Debtor does not hold any Land
fixed assets are located & Building; The registered office at Ahmedabad
is used for business correspondence.
5. | Installed capacity of main products/ services | Not Applicable
6. | Quantity and value of main products / The Corporate Debtor was engaged in the
services sold in the last financial year pharmaceutical business (manufacture /
trading of pharmaceutical products). The
business operations have been
substantially scaled down.
7. | Number of employees / workmen Nil
8. | Further details including last available The required details can be obtained by
financial statements (with schedules) of two| sending an email at cirp.evog@gmail.com
years and lists of creditors are available at URL: | after submitting the confidentiality undertaking.
9. | Eligibility for resolution applicants Eligibility for resolution applicants under
under Section 25(2)(h) of the Code Section 25(2)(h) of the Code can be obtained
is available at URL: by sending an email at cirp.evog@gmail.com,
and is available on the website of the IBBI.
10.| Last date for receipt of expression of interest | 23.08.2026
11.| Date of issue of provisional list of 02.09.2026
prospective resolution applicants
12.| Last date for submission of objections 07.09.2026
to provisional list
13.| Date of issue of final list of prospective 17.09.2026
resolution applicants
14.| Date of issue of Information Memorandum, | On or before 17.09.2026
evaluation matrix and request for resolution
plans to prospective resolution applicants
15.| Last date of submission of resolution plans | Within 30 days from the issuance of RFRP
16.| Process email id to submit Expression cirp.evog@gmail.com
of Interest
17.| Details of the Corporate Debtor's Not Applicable
registration status as MSME

Note: interested parties may write to the Resolution Professiona! at cirp.evog@gmail.com to
obtain the detailed “Invitation for Expression of Interest” document containing the eligibility
criteria, formats for submission of EOI, Confidentiality Undertaking and other process
documents. EOIs received after the Jast date and time specified above, or EOls not in the
prescribed formats, or from persons not meeting the eligibility criteria under Section 25(2)(h) read
with Section 29A of the Code and Regufation 36A(3) of the CIRP Reguiations, shall be liable to be
rejected. The Resolution Professional reserves the right to extend any of the aforesaid dates /
timelines with the approval of the Committee of Creditors. Sd/-
Dipti Narayan Mundra

Deemed Resolution Professional of Evoq Remedies Limited
IP Reg. No.: IBBI/IPA-001/IP-P-02845/2023-2024/14366

AFA validity up to: 31-12-2026

Reg. Add.: DBS House, 31, Floor-G-2, Plot-31 Marzban Road,
Bombay Gymkhana, Fort, Mumbai City, Maharashtra — 400001
Email Id: ip.dipti@gmail.com | cirp.evog@gmail.com

Date: 08.08.2026
Place: Ahmedabad, Gujarat




orfo dyevRia

- VIHEIIE

AIRiE Vid wuidisl dRA U2ARs RiddilEol
&ﬁalﬁial siRla 5120 Sedls ol uaIfKd 262

ulun Aad-l 2HeLdle
A3l HEldE—lRHUH
av(s u [Fud wwie 24
gpuiast Rl a2 i2iAls
[Ronf@a Renu sfhalia
s1A 518 dl. 0¢ widRe,
202 AY odls AUHi
2ad. g ulReud s2dls
2l A UR 2R ugdl.
uonfaa 2l (ol 1A Yoo
d:

1. dl. 0¢ uidRe,
202&-121% 2¢ (Cancelled)

3l

@34 . seice
vugtate—dlauoud Qa2
aiyelugl 2 4.

@21 . 2eue/

CEO0 ASLEA—AHAAR—
asieal $re(Ad Asuiu

ayelugl 2 84,

2. uRaldd Wl
(Diverted Route) u2e{l
£l 2+l

.24 462 1eue
[Aza-iays ie—cua-or

2[fa suia RailRd wef
suglae—lRHauUA ted
uRafid el asud-
aiflaun—oiizte ada sl

.21 el 19uE
QAR 2Biu—sidl-us W
dAsada RalRa Wl
QRUdUH—HELALER tEd
uRaldd el elaig—aiflauu—
woRudl 481 £lsdl.

3.21 -6k 1iyee
goay—dnan  AsunA
RalRa ol wuelae—
QRUdUH—YI 4R ted
uRaldd ol worudl-
aiflaum—viizte—duan s
238 ¥. 2 fuR ereE
HUUI—HEIAUE 48 MIRd
Aswiu RalRa Wl
QRUsUH—HELALER 0Ed

£.24 -ty 1eiie
aifleor  3Rza—dlan
isutla RaiRa Wl aiEler
3Mea- aigdlZu—uound
ogd ulRaldd ol aitl-oz
sRea—saia—saiua As—
Qlamaum adq lsdl.

9.21 HeR 1¢i1:0
aan—aidliar  sMlea
sAsadn (RalRa Wl
alzuanu—areal Rui-
il 3Rzad eied uRalda
ol lRusum—s2 iU A~
sdla—aidlor 3Req adq
El8dl. ¢. 21 iR 11¥En
daN—geay:  sunA
MalRa  wol  dan—
YR rgA—dlR o H—
2ugIEd gd uRaldd Wl
dzlan—oiiate—ou flatm—

l Lae A ELsdl.

uRaldd Hiof dluaum—saua
A s—sal a—utoudl—
2ueie 45 Elsdl.

W2 62 ¥ COR Hr—
HHELAE AL M1 WS 2w
FRalRa Wl lRuoun—
2ueiaed oed uRaldd ol
Qrusum—siu As—sdla—
erHdl a4 lsdl.

HasA QAL S 3 dil
Gulsa 3251204 Larui vl
uididl yasdg suaioe
53,21 AHY, AR 2 2L
{3l Qadar wldl we
yusA www.enquiry.i
ndianrail.gov.in 42 Yausid
as a o,

(2iyel 2R Aay)
A%s12,
gugRrl w2 affu vigad
AR MR uR Mo, @
aud 2 (A2l «id Bise
Hisaadl daiaa 2dA £.34
awtll Hafdl s2aru suui
AL ALY AR 516U
WA Hgearll asnct Andl 8.
Wl sleR AS sl A 2ulEs
ARl quss sA 9.
212 FueRl sidui 20
S adL 512 uia Bazxu
el Rures 4o sul ©. aut
e [l yed yol aw
lLE MIRAUL 5B Ad
2t @A HsA 2iu--A
WL AW A SUHL 20 8.
vl Rl Yo,
A-202€ eHu gueR-U
Blgad Fuogs uR s wWlRar
el 3 Rsdze uell ¢dl

@al VA [Ge=i Bisedl aida Vi SdaRis)

oyaigeioll Wgd 2010 ARG A5l HRgd 6.34 @mvioll ARG sond

Uiy [Eacll Raics R, a4 G5 vildl $135; A1AGIR Nl A2dsdl duid do

aifRiua S u2
[2idl; @2ais]

did2l sl [aEeieil

1{ Higl Rise!

QURBLE AU UR Aeld AUS
504 2Rl wlRawd uid
[Agani Rua A2z daul
sl Sl ¥y ¢d. uid
[Aa glawg 58l aont sadl
$291 Qs 53 vigd-l [
@edl gdl. oUEHi €l
geulzau RMd il Bise

Hlsaarl vaﬂ btvucil AU
2 2R 518 ARAA [l
Aadl Q4 ¢dl.

alst Ran oue [Red
Ul S22 wEKA a3
U TR TR PR RCTER)
wigd-l 2ug 539 [Q2 e wude
w2 522 YA A A

A% MRl gy s
Aril2ia waui Wid
25l [agall 52+, Aiudl
A4, duely, alun w4
25511 glarg sl ad-za0
ol 3501 gHaR 3RUL L
521Ul gdl. Wgd el ol
vidiHil g4 7€.39 am
2452 sul sl A3, wrla 4
Ul A7 Add ay uiHl wio
Adi dud A s as
sdl. sRue-u 204l Awsie
AR AR s16H widld
2sa awa w3 s edl.
Alua AR 2145672,
LU 612, 615 21-Rseq
274 RRred yiad- 2u
22l A2 ASami sl
HRAL Hodl cuiell 21 H3ew
Al 22 (A2l walRsi-l
42uss sl 20l ¢dl. Al
wAll AR Hieuda gid, A

wauld, Ru 58 ulkad
HEIMIA 5017 scUHE 2Ll B,
GuRid i Gualomi daien
AU 65 vl £l scum 2
8, Ful vie1s 79¢ sorel 251
2l sl 2udl siag
WA e 8.

WARS dw U 212
8 & 6l 20l 22872 @A 2
s 2R W eH Q@ v
CURAHE DAL Sell, U AU
(ol anunaler yal as 38
ol uiedln sraui 2u suui
AR dsutu Ad
MRdAHE 84 W uldd
gzl 2Rl Adl gl 3 54
Al ua aw 5390 240 8. 0l o
A5 vidl GuasH sAAR
qeladl 2 sen wfsd
adld winw U w-y
sl disiql alavin ua
a3 sami 2udl 8.

3 S3l W2l saad 2Aild
ANalidldl UodlR y2 MlciGiel GliE

51 3HHi ViAloi5 201l USAI GIIE ol URHIRG ¥

Ard Rildd s1ui Ao

2iSI1IUE UIRIV]

Y,

Y2 R 512 uRuui
saRoun widla gL A
isieue 200U al3 wesd
sdan 33 affe 132 wHRY
£12 3uMi w2urs aufl usu bug
Hid 2y 8. 2 v (R
sz wudl 9. Ydsl
uRargix widla s2dl
e(Rat wifle sami 2udl
Slauril diefl2 2udy sul 8, sud

Widld aua wHd dwa yel
AALGUE % Y A S0/
2l du wRue) .

uReR-L RUAL Yorod,
A8t [Bam udai 13 uuRr
ol QL Sell el 2l A
H2UL APAHAAL Sd1oUH
WA dndl 1254 58 ¢l
uRar-l 28y 8 3 ardlas
Al 521 B 1A e
szedlul dami el gdl.

Hid

Guzld, s2dl el du-dl
il ifle s2ami 2ud dlang
ugt uRard s8q 9. A3, 2
AU 2ad Y2 4 .

Hadl wlRdl yoror, 130
wHRd s [Bau uidla
s22lul 00 oug Yo Rilda
SIEHL 22 ScUHL 2L el

£2 srdadl el
A2l s cleud asq aull
gL gl

U@y dad - A¥S\2 Usa
QR AR sl
8-2-52 -t . 21 4 2026-27 cldlw 06/08/2026

ulee e
(30

AEURBANIT
Bauct (34D

15l CsRamdMIaaR.

-adi(au, e8lR1- el 242 aisR-EERIR!

5. PR ‘ el [ whend
DRM-RUT-2026-27-E-48 | aislerisouer | 83171489.99 | 1663400.00
eem WA Al G 5,6 913 7A Qv Al el A 14 PRl el el gL

2| DRM-RUT-2026-27-E-05R] aroygz rison: céletet|_35910626.78 | 71620000

L ReuaHi A et DR 3@ 22 53¢l

o Reoiise

3 Rowlladyle
ad

902324845 | 180500.00

Reeudl SEEREREET

=
nauélmal uefl 25 el e s1a el e

sz vllaardl adl

28.08.2026

www.ireps.gov.in
) s i [ acebook.comWestemR

2w AR (AR, W@BH Yetd, 518] 5u16-5, %812 YUct 39000% Qbml!)a Rad:

L au.00

T 111
ercomWesternRly

) i Vil
ddis auﬁx ﬂl’ﬁzs (CIRP Hi)

BIMEIIE, J%5d vild sHRYRs e

(o2, 2016 ol fefuMot 36

Govilclon] 1S GleB 212 6l 415 GleSel (SIMIE2 Clion HI2 R eei5eel W)

Geibdmi siRid Vs (Gds suddl.

A ofl U2l-(efiet (1) 856

vifed

[ ToAN/CIN afzd SR Rareiesg eiti

D1l
EVOQ REMEDIES LIMITED (In CIRP)
CIN: LzAzacGJzomPLcnssesz

[2RB2eS AlfGic] 2feo

o, S G o s
s, 2, eI, 2521d-380060

[dorRiig2ell URL

iR 51¢) Hlot Aol Mslof LRId]

vl (@i B defl (A1)

ofell; SHEIdIE Vildofl 2(F228 Aol
Gyl IG5 WicudelR HI 2l ©.

e Geieal/AarAld el el

dl2 2hell3oid

O tisla avhl daal
(Gevil ol o 21 e

ShiR2 e smleg\résc« QAR
(BMl2f25@ Gevleollo] Geuleat/AurR) Wi
A51Ad edl. @AaAIRis SN ol
g21s) saami A1l 8.

sl / simerlel 2l

ol

9 ol el Gueisd sflis] ool
(@MUYA5 2018) il Aelerlefl Ui€] 24(Sd
g [G21dl URL Y2 Gyciot 8.

[ Glieid] il sl vesl %3d @il
cirp.evoq@gmail.com W2 el Mlsclal
ol elsid

lsofl 564 25(2)(h) 8501 HIElel
[A2%EIR) Midefl Wioidl URL 2
(Guciou &

SIsell 5GM 25(2)(h) 8601 GBG AYER]
Mi2ofl YiRAdI cirp.evog@gmail.com U2
glgd Wisclal Nad] eisi B, viel

d 1BBlofl dciiigi2 Y2 Gucict B,

10 2@1ofl 2AGIca el wiy sedllell Sedll didlvi

23.08.2026

13leifdd 821 A2serRlofl 2AlcM u1€]
| sedlof] dilui

11 [eleif@d s21a oveiloll shucIGué]l | 02.09.2026
|8 s2clof] dih

12 slwa|@1u|s1u| il 2% sedlell 07.09.2026

17092026

74 a0 el oreweRia isdl
AlRosi, yeulsol AZset oo Aot
ot i3 e 9l 52l g

17.09.2026 ol 21% vieicl d udei

15/ Ras\celol eilot Ml 52clof] decll diut

RFRP 3] efilofl 30 [Eciaiell vie2

16/RIclol] 2A(ET M1 521 WIS
Mg i) v2 Wleul 52

cip.evoq@gmailcom

17{MSME dd3 81l EdilErRell ofltiell
[Rfdofl [Go1d)

o2 2helldoie

ailt: 224 t2lddl el dl>aidi HINES), EOI 2icifi2 2al Hidetl 12, dilueflad 24523521 2ial
i WGl 29 HRidid) [d1darR "Boe Aselet sle goedee: eadidss Hongal W2
cirpevoq@gmail.com W rea\qem e aul e 0.6l ek Ocd

AHURvI doliadiol (TSR 2iofiid 211

dIglut: 08-08-2026
2UN: AEIIE, 2B

ol CIRP 3yQelodioll })qclm 36A(3) 2601 U1 wuis\s\ yef of 521 B0 czsel,
oisiRallel Ut 22 RIejelot yBeloict Bi52af sfidlefl viggdlell Gudlsd slgfuer didluil /

o s o scu 5cll-G-2,

813, joiel eide, uenw 0008
dlpu@gm com | cirp evog@gmail.com

Adl Redlui Au sivsr-u
e[ Q2o Hsuau uasdl
R ourald wu ¢d § UE
u fears sl [QRarl 9 %
Glaat oudl 8 21 d [Buvl wr
e Al 2l 4 8.

(221 Hanauqt wasdl R
gguzald HRAYR w6 gl
sgaoedl 2isi vdaei-l A4
YR 59 ell, uig dudl 2we 54 S 3
U avBiaal [zl
G3a w2 AAla g 8. dud 21
sl 23R 54 A3l & Rreife
Rul bue 2udl 8.

S0 2l Sl § MR AR
HAYR UNE UR 2uda 6lléR MR
ey 2 € ¢ A23) M Al sa w2
AR 1.y ARA wSa gl
Agaeledll e v QR 54
4 8.

Al ¢ Baidle: Beq 6.
igaeiedl {2 wlldd 2u [Qrar
HBy-u Az Breawi 2uddl 8,

RildHIR 1A vHlolell
vedl-ciedl s3 [Gaie
GSdal eilRddll [GRIRe

(Riyel AR Ady)

Adl Bed),

MIRA 2 RUAHIR 42 UR6E
vt 154 sl el ugar 286l
el &5 unun Gaus a3 8. udadl
yoror, oid gal ddl gl
tgaoedl s2a uR [ 53 8
8, 3l wee s Yl 1Al as ud
<l

A¥SIHI URDY ﬁmlal%; AB

AR,

AFsie
weaRulsIL 2Rl
[Aeusl A-aia udl u
w518l ulasiy sue w0y
adamui eisy wdl Hial
Awel ol 8. waRsi-u
raizen yRauqL dqell adl
Wiz, 1uo g2 [Ror s 2
sisidlan s uRa-u [Alw
[A21Riui 39 A5l U dwn
S 844 AnAnysd u-l-u
Gewet da AR WA 535
sefadl a3 s 8. w81 610
iruaia udk-u Guaia 2=
dAR YR UTUAUR  A$
QOUAUHL AL BUE AF SIS
ke stwiRadd
wRy AR warefl o
AU el el Al alg
dw Jeta uedl edl. dun
el aidl wiz vud
2dd gl udl AsH
An ugial ¢l x4 uflu
AS1RUE UL Ad Wl
sdl. Rasi-n Gedun vied
uflRq Gewet 2 (@
s2dl 3 Hecadl WA
dlestlas wuell dla 530
gami wudl 8, Fui 1uo0 52

Ror A8 uR 2uddl slam 30
24 slsidla s ul 2
30 uwda wa 8.
Guaid Azd AAui 2ad
sad wd 1e UuiHi

s\ van ollscidl sl vl y2 52 Usidl uias 52K, Elstld Hld

(el AR Aa)
Y,
FIREXTE R P PETERAETEN
agtuas dld 215 viarue
yadlsl @a JHadl usl 8.
[ilaa diRuza 1@s-u By uR
ol [R2 i-s 2l slell2
azuul 23 affa ARsa 2s-2
ety st Hid Quo 8.

i wsBalRze oA
Ayl Aar saLL il
Aadl HiyH D520 dHH UL
Vs GESR s1RAAs 21852
2392 a8 AU B,

olla6l W32 195 A
TR E TN TR )

@3
BIHELAIE HSNL

aw 530 vo Bal udla-i
U SAUML 2l Sdl. ALY
aall A w2 10
qdlainiell o BBal
AUAA A U 4R
WdlAiHidl 1u Bal well ga
13¢ [Bal Beal v>vua 2w
disteue udl- el 2an
UR % A2 S Sdl. 210U
el 20 usus
sifatdlell [CEE DT
QuiAlziui ™R s1 udl 8.

50 sami 2udan
ul dwua deied
udlae 2 Wisaauni suea
9, B Rule 2ucul oue
Ao Udal 0 suedla
sl ay dy el
pad. 2woudl Bauiui ua
eiz-2a A 3 s w2
2l a3 » Al Fuia
g vl disi-u 2uRion
Al Ak s1UAVL WA 535
woai darll 2w Adasll d
GRL 2l 2udl 8.

UUEAIE SO
QA Slu SABEse
Rs-2q 2uGzaRbL
6-252 YUl : SLDEE/ADI/25 (26-27)
AdM: 06.08.2026 2-5R -i.: EL-ADI-G-T-|
211202627 sttt sHEUE s - 538
@ Eidant @ ol wals
aaaell e vl 2041 LHB AC,5G AC
el G euRd S\ A8UE, it 4
el (arel e AR s saEgs)
22521l A e M2 2UGeRARL YERd|
Bud: 73,48,85,842.12/- wlre uell:
76,97,700/- 6-2-52 ¥t saall eell
Ul 4 AU 03,09.2026-L A¥ 15:00
apul ell. 8252 vileardl Al o
WU 03.09.2026L A% 1530 AP
stufcat] wenf s Rowla Rgdl
69, SlaR . sl (WAN Yad),
st @ W, wAlA AR A,
st s, SUEYRL A - 382345

u@Auad

A¥s12 Hsa

OHE 32512 514
252 AR 4: DRM/RJT/E-Tender/EL/
TRD/26-27/22 Aiflvt: 06.08.2026 2-52
L DRM-RIT-EL-TRD-26-27-22 5] Aut:
asle WA Wk abd 1 Adl oqu
UL AiES B d2l R AR gL CSR
ARl AGEH] OHE 351 514, AERBA
Bud: 3.88,44,929.8/- WA e udl
(ettll 283): 31,76,900.00/- S
ey sl Beell ddlv A W
31.08.2026-1 91 15:00 st Yell. 59
AR s 2atd A2 (SA(ERSE/TRD),
W@ e, 518 5165, 21%5\2 - 360001
Auauge: www.ireps.govin  RyT 11

o facebook.comWesternRly

AL YRASL MR 252
Al s ARl AR (Sr. DM M),
SHELE, ol @ adl 12 eeldal
AL YasL W2 BASRS At 252
iR 53 : el @ st 5.4.()
S5 2ll5e OEM: PL WE ut2: UD64.903
As: ez weall: 401 (2) Sl 2uge e
ot2: WN75.202 Rs: ez sgeall: 2 01 (3)|
Sle5e a2 W o2 WN75103 Rs: e
[9al: 2 ol 252 ol adrl ddlvl
08/09/2026 WAL HRGE 2 R31daR|
252l 2Rl stadl Ragd 262 AR U2
5l 58 Auiauge www.ireps.gov.in 2|
esid @l A< sl adlsiean

14918,

oo 1ds 52 I3 facebool oereslemR\y
@3
aslealdsa

OHEMi 32512
252 . EL-TRD-Tender-25-26-37-3
ot AR adl s ded Ve
(BARs6 TRD), Y@M e, Ul
aslet - 390 004 gRL AL s H2|
252 B seanil wA B, 22 A
A 514 ABL: EL-TRD-Tender-25-26-|
37-3 wRaU@uL 2 2edell wid cug-A|
C SR auRarl deiel O W E i
Bog12d 504 51l eI Bt (30
22,26,79,249.00/- @5 RsARA (34
74,53,600.00 252 £xdl¥dl Bud A
504 yel searll yed: 18 uEAL 25|
wwAs: 52 ot sealll vl
07/09/2026 & A A % (e o0 15:00|
a

2 gt i 2yl Ro1dl 2 G|
e o et RS atsea : uage|
@ www.ireps.gov.in BRoa Yl
N (§aEsa TRD) BH 3, M
-0RAS\E390004

‘o 52 EdfacsbookcomMestemkly

1.9 g i Ruidui eidl

211 6id QAR @i d2

VEHICLES ARE TRANSITIONING
TOWARD ELECTRIC PLATFORMS

Designers and manufacturers of critical wiring
harnesses, electric sensors and controllers,
connectors and other electronic systems
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in powertrain.

+ As on March 31, 2026, had 22

| design support centers and 7

in line wif

+ One of Indias leading electrical and electronics ("E&E") companies (Source: CRISIL Report).

« Design, engineer, manufacture and supply critical wiring hamesses that integrate
electronic sensors and controllers, switches, terminals, connectors, junction boxes,
high-voltage interconnection systems and data cables, delivering application-specific
architectures across platforms (Source: CRISIL Report).

ith the industry's shift

Dhoot Transmission Limited

« Products also include battery packs, switches, sensors, controllers and power supply cords.
wwwhootiransmissioncom

and

facilities, 3

warehouses across India and globally.
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Shri Mahalaxmi Agricultural Development Limited

87-56-55, th Floor, Shres Krishna Cenlre Mithakhall 3ix Read, Menakhali
Abimédabad = 3830009, Gujarat
E-miail; smadlindagBomal com Websibe: www amadlinda.com
MROTICE OF THE ANNUAL GEMERAL MEETING

1. Molice 5 hesehy ghven that the Z6th, 27th, 288, 290, 3th, 318t 32nd Annual Genersd
Meeing of the Company will be corvened on Salurday, 20 August 2026 &-11.00 a.m,
1130 am, 1200 pen, 12:30 pm, 100 pen, 130 pm, 200 pm (18T respeciteely throlgh
Video Conderence ["WC"1  Qther dudio-Yisual Mears (OAVMT tacliy in compliance with
the eoplicable provisions of the Companies: Act 20130 the Act”) and repd with the
Companies (Managemeni and Adminisiration) Rules, 2084 and the SEBI (Listing
Obligations and Disdlosure Requirements) Regquiations, 2015 ("Listing Requiationg”)
raad with The Winistry of Conporate Affairs’, General Ciredar Nos. 2002020 dated May 5,
A02ard  O3I025 dated September 22 2025 and athar crcufars issued in this respacl
("MCA Circulars™| and further Sscurities snd Exchange Board of India {*SEBI"} vide its
Circwiar dated Ovtober 3. 2024 (“SEBI Circular”) withaut the phvsical pragsence of the
Sharehaldars &5 & comman venue, o transact the business set cutin e Halice calling the
AGM. Shareholdars may attend and paricipeis in tha AGM thraisgh the WO facdity
awakable an the KSOL e-voing plabfarm at wiwey evoling.nsdl.com wsing their login
cradansals,

2. In compliance with Be afarasad Girculars, Nolice af [ka AGM legether with the Snrual
Reparl tor the Financial Yaear 2018-19, 201520, 2020-21, 2021-22, 2022-23, 2023-24,
MM4-25 will ba seal only by elclronis made to thee sharaholders whose emad
addressas are reqislered with the Company | Dapasiories. Fudhes, a3 communication
Gy e wab-lnk for accessing e Motice of e AGN and Arfuzil Report il ba
senl b those Sharebolders who have rol registersd their emal adanesses the RKolice of
AM and Anrial Report Sr the Financial Yaars will alss be available on the Compary's
wileda al Mipslsmadindia comiFannuakreporl and on e websile of the Slpck
Exchanges, BSE Limited al www bseindiacom, MSEl al hipsimseindia.comd, and an
e weshsile of Mational Secunties Deposibony Linded (MS0LT 31w, swling nsdl.com

3, Shamsholers holding: shares in -physical form who have nal registered  their email

addresses with the Company’ Daposilory can abiain Motice of the AGM, Annual Report

andiar g detals for [nning the AGM thrawgh VCICWA Bacilty including e-vofng, by
sending scanmed copy of the follewing cacuments by email to smad indisg@gmail.com

a signed requestletter menticning your name, falin number and complete address;

zalf attested scannad copy of the PAN Card; and

o sall attegted scanpned copy of eny decumand (such as AATHAR Card, Drving Licencs,
Electan |dentty Card, Passpor) in support of the address of the Shareholder as
repistarad with the Company,

4. Shamholders kalding shanas n dematedialised mode, who have not regislensd { updated
thetir emadl addrasses with ther Depostary Paricipants, are reguestad 1o ragstar fupdate
thaie amail addreszas with fe Dapasiory PariGpants with wham thay maintain thei
damal accounts.,

B The Compary has fised Frday, 21 August 2026 a5 the Record Date for ascetaining the
eligibidity of the Memberswho shall be epdifled o recelive the notice:and Annsl repoet on
Iheir e rend emnall |8

B.  Manrarof cesting vobas throwgh a-voting:

ia) Sharahaiders wil have sn opportunily to cast thair wates on the buginess as ssl out in the
Watice of 1he 26ih, 27th, 28th ; 285, 30th, 311, 32nd AGM throush elecironic voling
sygtem {"e-voiog’).

(k] The manner of voling remolely (Temole e-wating’} by Shareholders halding sharas in
demalesnisfised made, physical mode and for Shareholdars wha kave nof registered thai
email addrasses has been provided in the Motica of the 26th, 27th, 28th | 29k, 30, 315t
d2nd AGM. The details will also be availsbla ocn the websie of the Company al
smad indig@gmail.com and on the wabsite of WEDL at wswienoting.nsdl.cam

(c} Thefacily for woling threaph electnanic waling system will 3lso-be made availshle at the
Zith, 2T%h, 28th , 28th. 30h, 3151, 52nd AGM and Shamhakders stlending lha 26ih. 27,
2k, 291k, 30n, 3151, 32nd AGM whio hawe nol cast thair voles by ramaota a-valing 'will be
abila fa vabes at ha A

id] The logn credenliagls for casting voles through e-yvoSing shall ba made availabla to the
Sharehaldars through emal. Shareholders who do nod recesse emal o whosa emal
addreszas ara nol regislered with the Company ¢ BTA Depository Parlicpanl(s), may
ganerale kogn credenlials by Sallawing insbructars given m the Mabas ta Notica of 12th
A,

(&) Thesamelogincredenials may also beused for attending the A0 through VEIOAWK,

o m

Far end an behaf of 1he Board of Directors of
Zhin Manhalaxmi Agncubural Dewvelppment Limetad
Mr. Kiran Bhagate

DHrachor

Oi: BTR44152

Frace: ahmedaban
Dase ; OF08-200

SITAARA HOUSING FINANCE LTD

{Formerly known as Sewa Grih Rin Lid)
- Registered office: 15t Floor, 216/C-12, Old No. C-12, Piot No. 13-8,
Sitaara  Guru Nanak Pura, Laxmi Nagar, Delhi-* 10092- Delhi - India

RULE-8(1) POSSESSION NOTICE (For immovabie Property)

Whereas, The undersigned beir 1he AEtharized olfaces of the Sitaara Homsing Fenance LA arder
Ehe Securitization ard Reconsiredtion of Financial Assets and Enfoscement of Securily Ineres] A
20002 and in emertise of powers confarrad undar saction 13(2), issued a Demand Nodice calling
upo the BarrpwersiCa-borrawerGuarantor to repay tha amaunt mentioned In the notice and
further Infarsst within 68 days from the date of seceipd of the said notice. The Barrowers/a-
borrewen’ Guarantor havang failled 16 repay Bhe amound, nofice i hereby given o the
Barrawers/Go-booroeear’ Guaranior and (Be public i gendral that the undorsignoed has taken
Symbaolic pessessian of the proparty descnbed berein below @ axercise of powers conderred oo
himyher wnder Saction 13 (4) od the sald Act resd with Fule 801} of 1he said Aules. The barrower in
particidar and the peblic in general & hershy cautionsd not ta deal with 1he propery and 20y
dlestings: wilk e propésty will be subject 1o e charge af 1he Sitaary Howsing Finamce Lid for
bt mertioned Qutstanding amount plies mtemst and incidental sapenses, costs thareon. The
borrower’s atiention = imited to provisions of sub-saction () of secion 13 of the Acl, in respect
ot time avallable, 1o redeam the sacured assets

Rame of B Baerower Duilsianding | Jesii Descriplisn of the
Co-BasroweaGuaraniorLAR Amoant (Re.| | pgikpmaia|  Immovable Property
Lo@in No.: HARRODDAOS004160 | 7 5 33,037,309 Description of the Mortgaged
1. Mrs. Anandiken Rawal Wia {Rupees Five Immovable Praperly: House
Mr. Jivanbhai (Borrower) Lakh Thirty Wo. #7, Sarvey Mo, 252024,
2. Mr. Haresh Kmmar Rawal S | Threa Thousamd | 2-05-206 1 Village  Kalal, Shivnagar,
Mr. Rarwal Joavanbihai (Co-Borrover) | Thirty Seven & | ge neanes District Gandhenagar, Gujarat
. Mr. Darshan Rawal Sfo Shri Thirty Ning = FEIT21. Bowndaries om
Manubhai Rawal (Co-Borrowes) | Paise Onby) as Four Sideg: East — Hauze Mo,
4. Shri Jivanbhal Rawal 5o 04l 7, West = House Mo 8, North
Bhupendra Rawal (Guarantor) 13.06.2025 —Society Fioad, South - Road
Place - Gujaral Authoriged Diicer, Silaara Housing Finance Lid,

Date : 08.00. 2026 {Formearly known ag Sewa Grth Rin Lid)

Plamtiffs Advocata: Dhara Akhani
In the Court of the Gk Addifional Senior Givil Judge, Shr Bahul Agrawal Saheb.
(aandhinagar

Sp. Civil Suit No: 1092026

Plaintiff: Kotak Mahindra Bank Through Anuj Keniv Bhasin
Versus
Defendanis; Sunny Laxmandas Kodwani

To,

Defendant No. 1; Sunny Laxmandas Kodwani
Bunglow no.2 Krishna Residency, Nana Chiloda{Naroda) Ahmedabad

Subject: S for Declaration, Cancallation of Registreded Agreement to Sell and
Caonsequential Relisds

By this public summonsinotice, you, the above-mentionad delendants, are hereby
informed that as per the facts stated o ihe plaintifs plant and Summeons for Safimeant.
The plaintiff has filed an applicaton vide Exhéit-1(Plaint) for serving a *Summons for
Setthament” o the defendant Mo.1.

You, the above-mentionad Defendants Mo, 1 is furthar informed that notices were issued
o you mulliple timas, which somehow remained unsandad, or you are willfully avoiding
senvicg. Therefore, upon the publicabion of this public semmons, vou are directed o
appear In person o through your advocate on the next scheduled headng date.
18082026, for the Summons for Settameant in iz Spes. Civil suil

Please nate that if you fail to appsar, the Honorable Court will record your absence,
proceed with the Spcs. Civil st and the Surmons for Setilemend, conduct judicial
procesdings, and dispose ofthe matter ex-parie.

Given loday on thes 31th day of July 2036, under my signature and seal

Prepared By Comparad By Reqisirar
5.V Chaudhari VK. Solanki MWL SOLANKI
[Assistant) (Banch cleark)  Principal Senior Civil Court, Gandhinagar

PUBLIC NOTICE

| Under section 102 (1) of the Insolvency and Bankruptcy Code, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
MR. JAIl NARAIN AGGARWAL PERSONAL GUARANTOR TO

M/S PRAFFUL OVERSEAS PRIVATE LIMITED

__ RELEWANT PARTICULARS

| Me. Jad Narain Aggarwal

.1. HErT-El l:i' TI'IE F'ET‘E\E-I'EI l..l.néﬁn'ﬂ:r
2 201-304, Dharam Palaced], Fh;lrlr qul

[ Pesrmanent Addm=s af F‘Er;?ar_u'ﬂl

Guamankor Burat - 305007, Gujaral

"3, | Dewte of Initetion of ndvded | 03082026 [Gnder uploaded on D5.0E.2026)
| insohency FEsciLToN process

&, | Name and regstration number of | CAL Sunil Kumar Kabra
| 1hwa Insoivancy piofessioral acting | -Regn. hio.

| 5 mesclution professonal |
Andress ard emai o be usen for
comesponclencs wth the resakiion
pafessional

IBBLPADOLAPFPOI0] T /200 7-18/ 116862

Address’ E'EI'.L. T Fmr F'E'Eg,l:é- Business IZfE'l'l‘IJ'-E'

My Cityipht Rinad, Abdee Maroodes Bang

Shovwmoom, Brahanavesd, Surat-395007

. Ermai; ing, pﬁlr'rﬁ,r@En'Ellll:-l:lT

| E.Hil'dql.. ME before 17:00 Hours
et ol iy homey doamiioads

i

A i'LéE.'td'E.t_e'rnjéé.l.iﬁrasrn" 41 OF CEAITE
7. | Roknant Forms for submission of
= Th

SHREE MARUTINANDAN TUBES LIMITED
(CIN : U27109GJ2013PLCO73940)

HOTICE OF POSTAL BALLOT & E-VOTING INFORMATION
NOTICE iz hereby gren lhat purstant by Section 110 and olner applicable provisions, i
any, of the Companies Act, 2093 ["Act") (including any statutory modification(s) or re-
enacimeni(s) thereod for the fime being in forca) resd with Rule 20 and Rule 22 of the
Companies (Mansgement and Administration) Rules, 2014 (incuding any statutory
rrodification]s) or re-anacimantish thersol for tha ime baing in force) ("Rules™), Regulation
44 of the Securities: and Exchange Boasd of India (Listng Obligations and Dischosure
Reqiramenis) Regukations, 20115 ('Listing Regulations™), Gensral Gircular Mofs),
1472020 dated Apnl B, 2020, 172020 dated Apal 13, 2000 read with gther subssquend
ralgvan! cireulars issund in this ragard, tha latest baing Genaral Circular No. 0302025
dated Seplember 22, 2025, msued by the Minlziry of Corporate Affairs. Gowvarnment of
Infa ("MECA Cincutars"), Secretarial Stendard on General Mesdings (755-27) issued by the
Insbide of Company 3ecredenes of India and any other appliceble law. rules and
ragulations {mduding any statutory modification(s) or re-enactmentis) thereol far the fime
being iri force), for seaking the approval of the Membears of Shree Marutinandan Tubes
Limited o ransact the Business 35 se! oul in the Postal Baiof Notice dated August OF,
2026, "Postal Ballot Motice™), by passing the said resolutions through Poztal Ballot, only
by way ofremobe e-voling process
The Postal Ballot Mobice is being sent on Augustd?, 2626 by e=mail only o those eliphle
Members who have already regi islered inair e-mail address with the Deposdones | tr:elr
dapository padicipant | the Company's Registrar and Sharg Transder Aganls (Mis.
Bigshare Services Private Limited) / (he Company as on Cul-off date | e, Juty 31, H26;
The approval of Membears of Shres Marutinandan Tubes Limited {the Company®) i5 being
S0ught for the following Rasalulions by means of postal ballot hrough ramate e-voling:

S. No Description of Resolutions

1. Change of name of the Company from "Shree Marutinandan
Tubes Limited' to "Shree Marutinandan Industries Limited’ and
consequential alteration of the Memaorandum of Association and
Articles of Association of the Company

2. | Appointment of Mr. Vikram Shivratian Sharma (DIN: 06452273)
as Chairman & Whale-time Direclor of the Company and
approval of remuneration

3. | Appointment of Mr. Bharat Shivratan Sharma (DIN: 0646863895)
as Managing Director of the Company and approval
_______ | of remuneration

Pursisant 1o the above crcuars, there will be i dispakch of physscal copas of Nolices or
Posial Ballot forms, The -.rchng righis-of the Members shall be reckoned on the Egquity
ahares hald by them as on the closs of busingss howrs on Friday, July 31, 2026, being I11F'
cut-off dade fsd for thes purposs

The Company kas engeged the services of Bigshare Services Prvaie Limiled for proviging
E-vaking facility to af the Mambears. Members. are requasled B9 node thal e-voling wll
commenceon Monday, August 10, 2026 (9:00 a.m. 15T) and ands on Tuasday, Saptarmber
08, 2026 (500 p.m. 15T}, thereatter which the e-voting modufe shal be disabied.

The Board of Directors of the Company (the "Board”) has appoinied M's. B. 5 VWyaz &
Aszociates [COP: 26078), Practicing Company Secretaries, as the Scrufinizer
{"Sonuf '1|:r-;l.r'] [nrn::n:mrju'hnq hnp':rqralﬂallnhhr'ugh remabs e-eading processin g fairand
{ransparant mannar.

The Postal ballol Nelice is- also gvailable on e Company’s Website e
waw shreemarulitubes.com and ¢n the webslle of Bigshare Services l.e,
whenw bigsharaonline.com and also on the website of the Siock Exchanges whare the
Company’s shares arelisted ie. B2E Limded www beeindis.com

The resull of ihe Postal Ba®ot would be announced by the ChairmanExecubve Deecioror
Company Secretany or by any person as may be authorized on or before September 10,
2026 and lha same shall be communicated (o fhe Slock Exchange, where shares of Ihe
Company - are listed La, m\*ﬁ'.ﬂwrldla.m'r and displaved along with the Serulinizar's
Report on tha Company's Webszite e, was shresmarutitubas.com and on ihe websile of
ihe Bigshare Servicesi.e. www ba]shareoniine. com

For Memters who have not registered their e-mail addness o far, are requesied to refer
the instruciion &s contemed in fhe said notice

In case of any query and’ or assistance required, Members may refer fo the Help &
Frequantly Asked Cuestions ["FALQS"] avallable 2t the downioad section of
hitps:vole. bigshareonhne.com or contact Bigshare Sarvices at the email (D
woleiEtigshareonling com or call al 022263636338 forany furiher clarifcalions! technical
assistance that may be requirad

For, Shree Marutinandan Tubes Limited
Sd/- Vikram Shivrattan Sharma
Chairman & Whole-time Director

DIN; 06452273

Place : Ahmedabad
Date : 8th August, 2026

Motice is hereby given an behalf of Hon'ble National Comparny Law Tribunal, Mew Deshi
Bench that the Moo bls Benah has ordéred the commencarment of irgohency resalution
pracess of Me lal Marain Apgarwal under section 95 of the Insolvency and Bankruptey
Cope. 2046 vada order dated 030820436 Juplogdad on MOLT websita on 0508 20236)
against the CR 1B TOGINDNZ02E,

The credifars of M. Jal Narain Aggarwal (Personal Guarantor of M/s Prafful Overseas
Private Limited), are hareby called upon be submit their claims with prood on o before
Saturday, 29.08.2026, 1700 Hours by post of by electronlc means or by hand oF
registergd post or spead post or couriar tx the resehdion professional at the address
mentiened agamst eniry Mo, B,

Subimiasion of Take or misleading cleims with prool shall anract penalliasg o
imprisanment in accardance with the provisson of the Insalvency and Bankruptcy Code,
2016 and any ather appincabia laws.

Date: 0E.0B.2026
Placa: Surat

Sl -
CA&, Sunll Kumar Kabra
IEB] Registration Moo IBBLAPA-00L1P-PO1011 A 2017-168/11662

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

EVOQ REMEDIES LIMITED (IN CIRP)

A LISTED COMPANY OPERATING IN
THE PHARMACEUTICAL INDUSTRY AT AHMEDABAD, GUJARAT,
iUnder sub-regulation (1] of Regquiation 364 of the Mscivency and Banknupley Board of India
{insohvency Resclution Process lor Camarate Persons) Regulatons, 2016)

RELEVANT PARTICULARS

1. | Mame of tha Carparala Dabior EVOQ REMEDIES LIMITED {in CIRP)
along with PAM ! CIN CIN- 1242306 1201 0PLCOBE92

PAN: ARFCEGER18L

A-1106, Empire Business Hub, Science Ciry
Road, Sola. Ahmedabad, Gujarat - 380060
"1[I:p T E'faqrmsa:lreamm

The Corporabe Debior doss nob hraid any Land
& Bukding, The registered office &t Ahmeciahad
Is used for business comespondence.

"vll:ll -ﬁ.pulr::al:l!a

The Comporate Debéar was angaged in fhe
phamaceutical business (manufacture |
fraging of phamiacautical products), The
business aperations have been

L substarially scaied down

7. | Murmber of amplowaes [ workmen il
B - | Further datals inckiding last aeailabe The required details can be obtamed by
financial statements (wih schedules) of bao | sanding an emad at cirpavoq@omail com
years and bsts of crecions are avaliable gt URL: | sfler submitting the confidentially undertaking
8. | Eligibdity for resalution appiicants Eligitility far resclution apglicants uncar
uridar Section 25{2kh} of the Cada Saclion 25 Zi(h) of tha Coda tan be ablaned

2 | Address of the regstered ofice

3. [URL of wabsite
q D-Etai‘ls.ﬂfplm;:e whers miqn:mr:, af
fixed assats are located

5. [ Instabed capacity of main products! sanices
E. IIILLan1rI1JI and value of main ‘,H'-I:l:lIJEE ]
services sald in the tasl financial year

iz ewailable af LIRL: by sending an amad at Grp.evopEgmal.com,
: | and is evailabia on the websita of the (BB,
10,{ Last date for recaipt of expressaon of inerest | 23,08 I'EIEE
11, Date of issue of profvesican st af 02.09.2028
prospeciva resalulion appicants
12| Last date for submissicn of nzuem:ms. 07 08,2076
lo prosigiona! list
13| Dabg of is5ua of linal 151 of proespectve 17 09,8045
__|reschulien applicants .
14.{ Date of issue of Informiation Memarandum, | On ar before 170920256

ewaluation mairix and requeast for resokation
| pl=ng fo prospective reselufion applicants
19.| Last dabe of submissan af resolubon plans.
18.) Procass emak i to submi Exprassion
_ | o Interest

17.| Dataits of the Corparate Debior's
regsiralion status as MSME

Mote; inferasted paries may wile fo the Resoibtan Profsssiona! & oiposvogfdgmay com o
chiain the dataled “nvrabion for Expression of ferast” documend confaining the sliqibiing
cnferia, formals for submission of EQI, Confidentialdly Uindsrfaking and oifer procass
documents, EOQL receivad slter the last deds and fime spechad shove. or EOQNE naf in the
prescribsd formals. orfram persons naf mesiing the evgibiliy entaria undsr Sachion 25721 read
with Sechon 284 of the Code and Regwation 284/ 3] afthe CIRP Ragulstions, shalbe fable fo he
rejecied. The Resolifion Professional msenes tha aghl da extend sy of the aiomesend dafes /
fimedines willy the approvil of the Commiftee of Craditdrs Gl
Dipti Marayan Mundra

Daemed Resalution Pralessional of Evoq Ramedias Limited
P Reg. No.: IBBVIPA-GOTIR-P-020452023-2024014 368

AFA validity up toc 31-12-2026

Rig. Add.: DBS House, 31, Flooe-G=2, Plot-31 Marzhan Road,
Bombary Gymkhana, Fort, Mumbai Gy, Maharashira - 200001
Email Md: ip.diplifigmail.com | cirp.evogigmail com

Wilhin 30 days from the issuance of RFRP
Srpegvogi@gmail.com

| Wt Applicabie

Date: 08.08.2058
Fiace: Ahmedabad, Gujarat

The Indian Express.
For the Indian Intelligent.

e @

Union Bank of India,

Vasad Branch

Kalal No Dhal, Opposite Vasad
Police Station, Station Road, Vasad.

Eﬁﬂﬂf&m Lm Union Ea.r_i.i;

to Secured Greditor, Union Bank of India from

AU SMALL FINANCE BANK LIMITED

(& Scheduled Commerncial Bank)
[CIN-L M8 IR IS9EPLCOT138T)

Regd, Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jalpur - 302001
APPENDIX IV [SEE RULE 84{1)] POSSESSIOMN MOTICE (For Immovable Property)
Winereas, The undersigned being the Authorized Clfeer ol the AU Small Finance Bank
Limited (A Schaduled Commercial Bank) wender thae “Securitization and
Recansiruction of Financial Asse1s and Enfarcement af Sacurity nleness Ao, 5002 (54 ol
200 and in exerciss of Powers confgrmed wnder Section 13 (12] read with [ruse 3] of tha
Socuty Inemst (Erforcement] Rufos. 2002, ssund domand notice dabed 168:Doc=28 calling
upcn the Borower MIS Vishwakerma Glassware (Borrower), Solankl Manishaben
Vigaybhal (Co-Borrowar), Sclanki Vigaybhal Harjivanbhai [Co-Borrowar), (Loan
Account Mo, LAk 0801301236912) 1o repay the amount mentioned in the notices being
s Rs. 28,289,635/ (Rs. Twenty-Eight Lakh Thirty-Nine Thousand Six Hundred Thirty-
Five Onhy}avathin 80 days from the dale of receipl of fhe said nolice
The: arrower/co-borrowenmorgegorguarantar having failed Lo regay the amount,
nodice is haraly given to the borrowermortgagor and the public in ganeral that tha
undersigned has laken possassion of he prapesly desoibed hersn bedo in eercise ol
powers canfemad on himiher under Sub-section (4)of sacton 13 of Actread with Rule d of tha
Secunty Inlenes Enforcament Rules, 2002 an this the 2nd day of August of the year 20216,
Tha Borfowerica-bharmawar marigagor/quarantor in parlicular and thé public in
genaral is heraby cautioned nat 1o-deal with the proparty and any dealings with
the properdy will be subject o the charge of the AW Small Finance Bank Limited
{A Scheduled Commercial Bank] for an amount of Ra. 28,39 635/ (Rs. Twenty-Elght
LLakh Thirty-Mina Thousand Six Hundred Thiry-Five Only) as on 11-Dec-25 and
Inferest and expensas thanaan unll lull payrment.
“Tha borrower's attention is Invited to provisions of sub section (&) of sactlon 13 o
tha &ct read with rule & (6}, in respect of fime available, e 30 days from this
Imlimatoon, o redeam the secured agaals .

Description of immovable properties
A Thatl Part Arnd Parcel OF RessdentialiCommencial Property Land FBuilding | Struciune
A Fisiures of Property Situated At Shop No 04, Shop No= 0B, Shop Mo 09, Shop
Mo 10, Plot No 13478 & 184iC, City Survey Wasd Mo Sikor 1, Gity Survey No 528,
Sheet Mo 60, Known As Maghra] Complex, Vil Taluks Sihor, Dist-Bhavnegar,
Gujarat. Admaasuring 4531 Sq.Mir Craned by Sodankl Vijaybhal Harjivanbhal

Date : 02-Augiest-26
Flace : Bhavnagar, Gujarat

Authorized Dificar
AL Small Finance Bank Limited

At inrespect oftime available, ioredeam the securad assels
Description of the Immovahle properties

IDFC FIRST Bank Limited
{erstwhile Caplial First Limited and
amalgamated with [DFC Bank Limited)
CIN : LEST10TN2014PLCOSTTI2
Registarad Office: KRM Towers, B® Floor, Harrington Road,

Chatpet, Chennal-600031. TEL: #01 44 4564 4000 | FAX: +91 44 4564 4022,

IDFC FIRST

Bank

APPENDIX IV [Rule B{1)]
POSSESSION NOTIGE (For immovable property)

Wheraas the undersigned being the Authorsed Officar of the IDFC FIRST Bank Limited
[erstwhile Capital First Limited and amalgamated with IDFC Bank Limited) under the
Sacumfrstion and Heconstructon of Financial Assels and Enforcement of Securnty
Intarest Act, X002 and inexercise of powers confered undar sachion 13{12) read with rule
3 of the Securily Interest (Enforcement) Rules, 2002 issued a demand nofice dated
11.10.2025 calling upon the barrower, co-borrowers and guarantors 1, RANCHHOD BHAI
RABARI Z. USHABEN RABARI io repay the amount manboned in ihe nofice being
Rs. 3,57,345.07/- (Rupees Three Lakh Fifty Seven Thousand Three Hundred Forly
Five and Seven Palse Only) as an 0B, 1002025 within 60 days from the dala of racaipt of
the gaid Demand notice

The borowers having failed to repay the amouni, nobice is haraby given tothe bomower
&nd the pubsc in general fhat the undersigned has taxen Physical Possession of the
praperly gescribed berain below inexercse of powers conlemed on hem undar sub -
sachon (41 o] section 13 of Act read with ruba & of the Secunty Inlérast | Enforcement) Rulas,
#2002 on this 09" day of MAY 2026.

The boerowers in particufar and the pubds in general iz hereby cautionad nol o deal with
the property and ary deafings with the property will be subject o the charge of THE IDFG
FIRST Bank Limited (erstwhite Capital First Limifed and amalgamated with IDFC
Bank Limited) for an amownt of Rs. 3,57, 345.07)- (Rupees Three Lakh Fifty Seven
Thousand Three Hundred Forty Five and Seven Paise Only) and inlerast thareon

The borrawar's allention is invited o provisions of sub - Section (8) Of Section 13 of the

&I That Peece And Paroel Of Immoavable Gamial Propery Being A Milkat Mo, 447 With
Canstruclion Standing Thereon O The Area Known As "Palsl Vas® Eilualal:l Cn The Land
Qf MoujeiVilzgs:-Hiol, Sub-Dist-Dahegam And Dist- Gandhinagar, Gujarat- EEE‘HIJE
Admeasunng- Land Area 900 Sq. FL |8, 83.64 Sq. Mirs., Bullt-up Ares 400 Sg. FL. |
3TAT Bg. Mirs., Carpel Area 3250 Bq. FL e, 2073 Sq. Mirs., And Boundad As East
Road, West: House Of Sanjay Bhai Jethabhal, North ; Temple Of Momai Mata, South:

House Cf Kanubhai Sdl- Authorised Officer
Date - 09-05-2026 IDFC First Bank Limited
Place ; GUJARAT {ersiwhile Capital First Limited and
Loan Account Mo ; 67950540 amalgamated with IDFC Bank Limited)

SALE NOTICE

EOR SALE OF MNVAGLE PROBERTES

taken by the Authorized Officer of Secured Creditor-Union Bank of India, will be sold on "As is where
is", "As is whatis" and "Whatever there is™ basis on 10-09-2026, for Rs. 16,14,176.18 as on 31-07-2026 due

PUBLIC NOTICE

[Under section 102 (1) of the Insolvency and Banlkruptey Code, 2006]

FOR THE ATTENTION OF THE CREDITORS OF
MR. VARUN AGGARWAL, PERSONAL GUARANTOR TO

M/S PRAFFUL OVERSEAS PRIVATE LIMITED

RELEVANT PARTICULARS

L | Mame of the Perscnal Guarembor

. Mir. Varun AgpEansal
& | Parmanent Address of Persenal

| BO1-T0. Dhararn Paface-8, Park Poirt,

(uBrBioe Sural - 395007, Gujarat

3, | Date of Infiation of indvidual | 03.08.20%8 (Order uploaded on 05.08.3006)
inscivancy resolution process

4, | Mame ard regisiation rumber of | GA. Sunil Kumar Kabra
the irsakensy professional sng Resgn. Mo,

a= resoiution professional

5. | Adoress and emall 10 be used Tor
comespondence with the resolution
professiorel

BB IPa-O0] B PO1OL] FA0ET-18] 16883

| Acickres: 300, 3 Flaor, Reagis Business
Cenire, Mew Crignt Boad, S8ee Merpedas Benz
Sherproom, BharihanaVesy, Surst- 325007

Email: i pgorafub@gmall.com
[ Sd:n.lrl:laj EEI'I}B.H]H hd’un: ﬂ":ﬂﬂ I'hll.l'l-

6, | Ll gte v submission of claims. |
LT "II.'.tr-.ﬁl:l'-.H'l.-"HE-l'l'lE.- dhoweiloads

7. | Relevanit Foemns for submission of
| ckaEn

Motice 15 hesaby @given on behall of Han'ble Kational Conmpany Law Tribunal. New Delhi
Bench that the Hon'ble Bench has ondarad the commencement of Insolvercy resplution
process of Mr, Varun Aggareal, undar secticn 95 of tha Insalvency and Bankruptcy Code,
2016 vide order dated 03082026 uplosded on NCLT website an 05068, 2028) agairest
the CR{IR) 711 MDI2025.
The credidtors of Mr Varan Apgarwal (Personal Guarantor of Mys Prafful Ovesseas
Private Limited), are hereby called upon o sulmit thes claims with proof on or befare
Saturday, 29,08, 2028, 1700 Hours by post ar by electronie means o by hand or
regigiarsd past or Speed post of couner o the resolulion professsanal &t the addness
rivantioned againat ety Mo, .
Submission of falss or misleading claims with proof shall attrect penalties or
Imprsonmant in accondance with the provision of the Insohency and Bankniptoy. Code,
SO1E and any other applicabbe s,
Date: 0808 2026
Place: Surat

Sd,-
CA. Sunil Kumar Kabra
IBBI Registration No.: IBBI/IPA-001/IP-P01011 /2017-18,/11662

é KSSETS CARE & RECORSTRUCTION ENTERPRISES LTD
f_ I_“l.‘.. Gorporate Ofice:lak Ma, 512, € Wing, ONE BN, Piot Me. C-48, G-Block Kl Compun, Mumbs-410051
Uty Registered Ofce:- 14T Flosr, Eros Corporate Toawer, Nehws Place, Haw Delhi- 410015

v POSSESSION NOTICE UNDER SARFAES| ACT 2002

The undersgred being the Authoried Ofcer of ASSETS CARE & RECONSTRUCTHIN ENTERPRISES LTD undes |h|;l
Seouriticabon, Reconstruchon of financial Asaets and Eeforrement of Securgy inberest Sict, 3002 ped in eeerrise of
the powers confered under section 13 |12] resd watn Rule 9 of the Secartiy Interest (Enforcement) rules 3002,
Issued demand nonkos wpon tha oot mestioned bel o bo repay e amcunt mentiancd in the notios wichin 60
gl fram Chalirta of reveipt of tha said notice. The boercsasr hirieg fafad 0o nepeay Che armount, fotics & by
Wreer o i bormwar and the goblicn il b iend ey g e bk Udeen posvessionof The progeriy describieg
b rein el n EIHEIPEFWHEGmgmGﬂ hmf here under Smction 134} of the saad Act read wikth Bule Bof 1 he
s3bd mube on the befow-rmention ed dabes. The borroaver in particular snd the poblic in general s rereby cautoned
rat bo deal wih the progerty and any dealings with thapmo peety will be mebject 1o the charge ol ASSETS CARE &
BECOMSTRUCTRON ENTERPRISESLTD

Wame of Bornowar | Ca-Berrower , Feteal | Babe Anount
iGurasbar Luan A Na. Description of Properties Bemand | o mﬂs}

............................................................... ]
LUGLUAMOOOSELS TARIYS | The piece and parcel of Immevabiles “:ﬁ"“’“"

IAYESH BHANABHAL | propeny busring Mt b B3, Heu 53-Ma 1] Rs.
‘Eﬂm f"“"E MGUREN | s 220, Gam tal, Land Area 1060000 fug |11,68,467.91/
BHANABHAI MANGREHAI (331 Le 14564 Sq.Mitrs. at Wiage: 2036 |+ Irterest
TARIHN, Cip - Borrower IMOAY | Daned, Sub Dil. & DSt Jamnagar and ensts
Eummm"'ﬂﬂ'f”“” wilthin the State of Gujamt whick s bounded a5 underEastRoad is stuated.,

Wast:Othar Person Progarty s sifuted,, MorBoher Peron Progaerty is]
2 | sihated, Snuth;Other Ploks i sfuated -
Al the plece and garcel of Immovatde TT.Mards 06

LLGIRETOOMLTY . s, 5,40, 264,05
HITES BHAIRAVDIAS progeety Baing 4 House admaasrisg ‘_“ .|"-4~ imterast
REARAYAT Borower Q05 98 Yg. PTapt wituated al 2036 and costs

RAM&YAT NILESHEUMAR
EHAIRAVDWS O - Basromar
RAMAVAT LIRMILABIN
HITESH Co - Borrower

Winayaknagar, Sreet Mo, 1906,
boundar ol Navaloagar, Mavdi Pt otar, Rajlot, Taluke & Disoict Rajlot and

bounded ay follows:Est:Other's Proparty, Wt Sreet, Nortbcinher's
Property, Sowth: O%her'sProperty

LG DDA TEE PATEL

‘Al pece and parcel of the lnndmﬂ L] Rs.
HIHIHF:;.::ISII'I:MI . bearing Shwated in the fand being ©.5. H 12,39,460,31
PATEL NISHABEW MUKESBHa| | W0: 2305, 0f the sim of village tambersar 26 /-
P T drpa admeaswring 37.683 sg.mirs + Intersst
MAREN ORI KALITAS Regintiation DHakrict Bharuch, and cosby
PATEL GLAAREANTOR - Registraton Sub-SHsbrict Dharuch,

Boussdaries are mentioned as per sale deesd, Ta lambusar, D, Braruch:®
Easf: owanids kare, Westsahivaro kane then afer wado of bhihabhal mohanbhal, Nortedoese door thes
alve Khedaki read, Southckars & housa of relile] bbagilal

FBGILES DEASAL | p)) the pieces and parcel of the property bearing .m,.ﬁi J_'q. Rs
wmﬂuﬂaﬂm PAILKAT 800 9/80 adeszasuring 6038 54, Mbrs. 5.33-..1]"21.1'-
Bearowar (SR Land Arieas and 80.5E8 Sq, Meri. Cansbruction Area E-m + Imterest
KARSLBEN JITUBHAD | situated of GAR THAL of RAIPLIL, TalukysEadi, in ME!
S GrIRrae | the Gistrics of Mehsana and Aegniration Seb-District of Kadi In the Regetration District
of Mehsseg and property belonpng bo We |itabhaa Vaghubhal Raban which i3 bowrsded
a3 under Elocivic Mefor Moo USPIT4IE23" Easn:Open Space, WesiOpen Space,
Fborth: O n Spece of Lamanbhai Vaddhal Rabari, South:Dpen Space of Lafikkai Rabar
PEGIZND MARAVANE | a)| the piece and parcel of Immmhlnw i Rs.
HITESH IR |y g Being @ Howis ower land Rig 15,11,262.88/-
Tﬂrﬁﬂmﬂl::;::ﬁ .:h'_'!uuru‘_ AR0OE Sy, Werds, situated at) 24 4 [mEefast
Pt P il Haripar Graem Tal Propesty No, 264, lrru§ and costs
PAAKEANA Mg | Haripar Disrick Rajkst and Eounded as
I P A s - follows: EastoDitees’s Property, Wastiroad,|
Frambte Mearth:rasd, Southiieed
PEGITS CHALIHAN | &) ehe pleces o parcel of the beieg peoperty 1% i3 R
EICOAR DHULA g ring Residanuial Propeny Proparty bearing Aog | 1,61,579.54)-
Eﬂm ':'”'-"'-:-'h' MILEAT/HOLISE NOL15, mdmedssing about M2 |+ Interest
B ¢ LASIBEN Tl Sn.Ftshand area amd 781 %gFiw EEL'.'-‘EE!!

Comsiruction Areaat shuated at 8Mouje

The above-mentened borrowery Co-Borrowerguaranior are bereby given o 10 days Botice to repay the

EHODEN CHALHAN

GLUABAMTON - .- | BELASIYA, Taluka Dascrai in Tha Distsice of Ahmedabad and Registrlies Sub-DHAGL
of Ahmedasbad - 11 Mikal i the Reg distric of Shemedsind and Prop
belomging bo M. Dhulajl Galap Thakor which is bounded as ender that |3 o way onor
towsards the EastProperty of Hardik Chaohas, West®roperty of Jasubhad
Dégakibhiai Onaishan, Nerth:Dpen Sgace, Seuth-Road

PEGEIS6 CHAUHAN | Ajl the pieces and parcel of the huln;nup-erbrhmu ) Rs.

EHOGEAR BHULA bearing Reskdential Froperty Property bearieg | I B 17,26,418,75

Borrower BHULAN | g womi0UISE MOLZEY, admassuilng absist | 28aE X

GALAI THAKDR Co - i

Beosrrower LASIBEN TEL Sg.Fesdland area and T61 Sq.Fis, + Interest

KHODR CHatey | Fonstructiaon Ama ot sfuated 1 Mouje and costs

GARARANTOHE - - - - BILASIEA, Taluks Dascrol e The District of L

Ahmadabad and Mogstration Sob-Dagrict of Ahmedabid = 12 Mikal in the
Begiviration district of Ahemedabad sod Property belonping to M Diabaji Galap
Thakerwhich |3 bounded as under that & to say on ortowards the - -East Property of
Haindik Chauhan, WestProperty of Rasubhal Dipakbhal Chauhan, MortheDpen Spaoe,
South:Road

A8 the piecn and parcel of Progerty ha-:l.'.rﬁ., M Fin ] Rs.
sitaated A Bavi Vasahwt, Bharuth lesring of hog | 15,02 482 .86
Fdoje; Fanawal, TalwRa: Mansot, Pestrich i
Bharuch Admesaring About 3075 Squane

Bujarat - 104EL0 Faeil as per docummsng, Easi:
Borrower HANSARES Mankarhhal MaganBSal Maliunia's Hoe,
DS NGH YAEAVA Nawi: Wesi:MaMen Hosul Patel's Farm,
Magr, Pandheni, Shsndra,) North:Balvanibhal Becharhal Vasawa's

Bharsch, Gujarat - Haouse, South:Lasmiben Chhibebal Vakava's
ANEEND Co - Borfose | Hoiige

PREIZ0] PR fo ACHE
DIPSINGEHA]
PAREHUEHS| VALK
Hayl Magr, Pensteal,
Steodia, Bhaduck,

+ Intarest
and costs

amourn, el the mortgaged propercy will e so on the sxpiry of 30 days from the dote of publication of this
Motice, as per e prowi s e wrckar the Aules B and 9 ofSecunty Interast {Erdorcament] Bubss 200 F

The I:rl:lrr-:mtr':--:l:r:nhm i% irwtted to the provisions of Sub Section (8] of Section 13 of the SAURFAESE fict, 2002
in respect of tima seailabie, boredeem the msety, {Authorined (ficar|

AESETS CARE B BECONSTRUCTION ENTERPEEES LT

and presantly

IDFC FIRST Bank Limited

{erstwhile Capital First Limited, amalgamated with IDFC Bank Limited
known as IDFC First Bank Limited)

CIN : LE5110TMN2014PLC0S7792

Reglsterad Office: - KREM Towers, 8th Floor, Harmngton Road, Chetpel. Chennai-G00N31.
Ted : +81 44 4564 4000 | Fax: #97 44 4564 4022

IDFC FIRST

ZET

MOTICE UNDER SECTION 13 (2) OF THE SECURITIZATION AND RECONSTRUCTION

E- Anction -10.09.2026
Time : 12,00 Noon
to 5.00 PM

OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
The following borrowars and co-borrowers availad the below mentioned securad loans from IDFC FIRST

Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC First Bank Limited) The loans of the balow-mantioned borrowers and co-barrowers have
been secured by the morigage of their respective properties, As they have failed to adhere to the ferms and
canditions of the respactive loan agreemants and had becoms ireqguiar, thelr loan ware classified as NPA as
per the BBl guidelines. Amaounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are
menticned as per respective nobices sswed more particulary described in the following table and furher
intarest on the said armounts shall also be applicable and the same will be charged as per contraclual rate with

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and effect from their respeciive dates.
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with provise Sr Loan Type of Name of borrowers and  |Section 13 (2)| Outstanding amournt as
to Rule B (&) of the Security Interest (Enforcement) Rule, 2002, Notice is hereby given to the public in No.| Account No. Loan co-DOrroOwWers Notice Date |per Section 13 (2) Notice
general and in particular to the Borrower{s) and Guarantor (s) that the below described immoaovable 1| 157762193 | Loan Against (1. SOLANKI ROHITBHAI 34-Ju-2026 | INR 13,37 576.45/-
properties mortgaged/charged to the Secured Creditor, the Physical possession of which has been Proparty |2 SOLANK| JAYSHREEBEN

Property Addrass : A That Pieca Ang Parcal Of The Property Bearing Flat Mo, 104 On The 121 Floor Admeasurning
787 .58 Feetle. 7318 5q. Meters, Along With Undivided Shara in The Land OF *manit Magar Apartment Of Mant
Magar”, Slluated Al Block Mo 421, Survey Mo, 451, 452 Paile Piot Mo. 1 To T Pasks Part-2, Palki Private Plol No. 19,
20,20, 22 & 23 835,36, 37, 38 & 39, Pami Plot Mo, 20 & 21, OF Moje Vikage: Khotwad, Taluka: Kamne|, Dstnct:
Suraf, Gusaral-394 135, And Bounded By: East: Viajlal Haribhai Flal, West: Gayatn Nagar Society, North: 7 Feet
Margin, South: Govindbhal Khirgbhal Flat

& Guarantor/s Devpura, At. Vasad, Teh. & Dist. Anand-388306
1.2) Kushvah Nilamdevi Gangasinh (Co-Borrower)
1155, Gosal Faliyuaa, AL Vasad, Tal. & Dist. Anand-388306
Amount Due Rs. 16,14,176.18 as on 31.07.2026 with further interest, cost & expenses

Property Address ;- Description of immovable secured assets to be Sold; All the piece and parcel of
REsidential Property situated at Plot Mo. B/11 Admeasuring area 88.34 5q. Mt. construction area
28.995q. M., C.5. No. 2096 Situated in N.A. Land of "Ashapur| Society” of R.5. No. 881/1+2 H.0-T8-
91, Village Vasad, Ta. & Dist. Anand. Bounded By: North- After Margin, Society Road, South- .00 Mt

Legin and Bidding Rules visit: https:/ /baanknet. com

You ane hereby called upon 1o pay the amounts o IDFC FIRST Bank Limited (erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the details
shown i ihe above lable with contracted rate of interast thareupan from their respective dates and other costs,
charges eic., within 80 days from the date of this publication, failing which the undersigned shall be constrained to
initiate proceedings, under Section 13 (4) and section 14 of the SARFAES] Act, against the mongaged properies
mentioned hereinabove to realize the amount due o IDFC FIRST Bank Limited [erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited). Further
ol ane prohidited under Section 13113} of the said Act from transferring the sakd securad assats elther by way of

Sdi- Authorlzed Officer

IDFC First Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited
and presently known as IDFC First Bank Limited)

Wide Road, East- Sub Plot No. B-10, West- After Margin, Sub Plot No, B/12 [Reserve Price : Rs salaileaséof otherwis.
16,68,000/- (Rupees Sixteen Lakhs Sixty Eight Thousand Only) & EMD Rs. 1,66,800/-]
Date : 08.08.20:0%6
: Bidders are advised to go through the website www.unlonbankofindia.co.in Sl - :
E;‘;Fﬁgﬂfﬂzs tenders for detailed terms and conditions of Auction Sale For Registration and  Authorised Officer, Pace : Gunl

Union Bank of India

| arrive at a conclusion not an assumption.

Inform your opinion detalled analysis.

indianoxpress, com
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PUBLIC NOTICE

BHARAT PETROLEUM CORPORATION LIMITED (BPCL), a company
incorporated under the India Companies Act 1913 is intending to take on Lease for
period of 19 years and 11 months for petrol pump purpose the vacant Non-agricultural
land bearing Revenue Survey No. 1217 [City Survey No. NA1217, City Survey Office :
Sanad, Ward : Sachana (Binkheti)], admeasuring area Approx 3341.00 Sq. Mtr.
situated at Village Sachana, Taluka - Virambgam, District - Anmedabad and Gujarat
State from its owner and title holder Samuben Somabhai Bharvad. The boundaries
of the site are follows;

On the North : There is a farm with Block/ Survey No. 1222
On the East : The farm with Block/ Survey No. 1218 is located
On the West : There is a farm with Block/ Survey No. 1224
On the South : Sarkhej-Maliya State Highway is located

If any person other than owners mentioned above having any right or claim in
any manner over the said property, the same may be intimated to BPCL in the
following address within 7 days from date of publication

Date : 07.08.2026 - TERRITORY MANAGER
BHARAT PETROLEUM CORPORATION LIMITED, Retail Territory Office,
1st Floor, Golden Triangle, Nr. Sardar Patel Stadium, Navrangpura, Ahmadabad-380014

Ajwa Road Branch : Devaki Chembers,
Near Mahaveer Hall, Ajwa Road, Vadodara.

& T ALLARAEAD

APPENDIX - IV

POSSESSION NOTICE (for immovable property)
(Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002

Where as, The undersigned being the Authorized Officer of the Indian Bank Ajwa Road
Branch under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 and in exercise of powers conferred under
Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued a demand notice dated 08.05.2026 Calling upon the borrower : Mrs.
Reshmaben Sunilbhai Chunara and Mr. Sunil Ashokbhai Chunara with our Ajwa
Road Branch to repay the amount mentioned in the notice being Rs. 14,21,919.88
(Rupees Fourteen Lakh Twenty One Thousand Nine Hundred Ninteen and Eighty
Eight Only) within 60 days from the date of receipt of the said notice.

The borrower/Guarantor having failed to repay the amount, notice is hereby given to
the borrowers and the Guarantors and the public in general that the undersigned has
taken possession of the property described herein below in exercise of powers
conferred on him under Section 13 (4) of the said Act read with Rule 8 and 9 of the said
rules onthis 06" day of August of the year 2026.

The borrowers/Guarantors in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the
charge of the Indian Bank Ajwa Road, for an amount of Rs. 14,21,919.88 (Rupees
Fourteen Lakh Twenty One Thousand Nine Hundred Ninteen and Eighty Eight Only)
and interest thereon.

The borrower's attention is invited to the provision of sub-section (8) of section 13 of
the Act, in respect of time available, to redeem the secured assets.

Description of the immovable property

Property situated at Village Vadodara Kasba District - Vadodara Revenue Survey No. 261,
Vibhag A, Tikka No. 33/5 City Survey No. 360 Admeasuring 5859 Sq. Ft paiki 4294 Sq. Ft
inwhich "SHREE KUNTHUNATH RESIDENCY" Flat No. 502, Fifth floor, 1150 Sq. Ft within
Registration District and Sub District Vadodara. Boundaries are : North : Flat No. 503,
South: R.S.N.262 Javahar Society, East : Public Road, West : FlatNo. 501.

Date : 06.08.2026 Authorized Officer, Indian Bank
Place : Vadodara (Baroda) Ajwa Road Branch, Surat

Ajwa Road Branch : Devaki Chembers,
Near Mahaveer Hall, Ajwa Road, Vadodara.

& FETEETE ALLARALED

APPENDIX - IV

POSSESSION NOTICE (for immovable property)
(Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002

Where as, The undersigned being the Authorized Officer of the Indian Bank Ajwa Road
Branch under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 and in exercise of powers conferred under
Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued a demand notice dated 31.01.2026 Calling upon the borrower : Mr. Rahul
Bipinbhai Chunara with our Ajwa Road Branch to repay the amount mentioned in the
notice being Rs. 8,24,356.90 (Rupees Eight Lakh Twenty Four Thousand Three
Hundred Fifty Six and Ninty Only) within 60 days from the date of receipt of the said
notice.

The borrower/Guarantor having failed to repay the amount, notice is hereby given to
the borrowers and the Guarantors and the public in general that the undersigned has
taken possession of the property described herein below in exercise of powers
conferred on him under Section 13 (4) of the said Act read with Rule 8 and 9 of the said
rules onthis 06" day of August of the year 2026.

The borrowers/Guarantors in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the
charge of the Indian Bank Ajwa Road, for an amount of Rs. 8,24,356.90 (Rupees
Eight Lakh Twenty Four Thousand Three Hundred Fifty Six and Ninty Only) and
interest thereon.

The borrower's attention is invited to the provision of sub-section (8) of section 13 of
the Act, in respect of time available, to redeem the secured assets.

Description of the immovable property

All the part and parcel of the property one old house situated at Revenue Survey No.
525, Sheet No.101, Chalta No. 49, of Moje village Danteshwar, Vadodara within
Registration District & Sub District Vadodara (Baroda). Boundaries are : North : Lagu
Survey No. 48, South : Lagu Survey No. 50, East : Main Road, West : Main Road.

Date : 06.08.2026 Authorized Officer, Indian Bank
Place : Vadodara (Baroda) Ajwa Road Branch, Surat

Navsari Main Branch : Tower Road, Navsari.

Aoczd Qs s dlosan
@ gt ds 3t gfean POSSESSION NOTICE
CENTRAL BANK OF INDIA RULE 8 (1) (For Immovable Property)
THE SECURITY INTEREST ENFORCEMENT RULES 2002

Whereas, The undersigned being the Authorized Officer of the Central Bank of
India, Navsari Branch under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act 2002 (54 of 2002) and in exercise of powers
conferred under Section 13(12), 13(2) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand Notice dated 22/05/2026 calling upon the
Mrs. Rekhaben Dilipbhai Vaishnav (Borrower), Mr. Dilipkumar Sakaram Vaishanv
(Co-borrower), Mr. Girishkumar Ashokkumar Ardasani (Guarantor) & Mrs.
Sunanda Gautam Ravat (Guarantor) to repay the amount mentioned in the notice
being Rs. 33,88,744.14 (Rupees Thirty Three Lakh Eighty Eight Thousand Seven
Hundred Forty Four and Paisa Fourteen Only) with interest due thereon within 60 days
from the date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower / Guarantor and the public in general that the undersigned has taken Symbolic
Possession of the property described herein below in exercise of powers conferred on
him under Sub-Section (4) of Section 13 of Act read with rule 8 of the security interest
Enforcement Rules 2002 on this 04th day of August of the year 2026.

The Borrower / Guarantor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Central Bank of India, Navsari Branch for an amount Rs.
33,88,744.14 (Rupees Thirty Three Lakh Eighty Eight Thousand Seven Hundred
Forty Four and Paisa Fourteen Only) and interest & other charges thereon with effect
from (Amount deposited after issuing of demand notice U/Section 13(2) has given
effect)

“The Borrower’s attention is invited to provision of sub-section (8) of section 13 of
the Act, in respect of time available, to redeem the secured assets.”

DESCRIPTION OF IMMOVABLE PROPERTY

Owned by : Rekhaben Dilipbhai Vaishanv

Property bearing Tika No. 4/5, C.S. No. 26, 27, 28 Paiki, Flat No. 303, Flat admeasuring
1840.00 Sq. ft. Built up area situated at Ward No. 6, M.H. No. 1494/303 (0ld) 1583/0
New, Surya Darshan Co. Op. Housing Society Ltd, Dadangwad, Navasari - 396445.
Bounded by :- East : 0TS, West : 0TS, North : OTS, South : Stair, Common Passage.

Date : 04/08/2026 Authorised Officer,
Place : Navsari Central Bank of India

Amalsad Branch, Surat

Aozd Qs ws dle3a
@ palkbdliad  POSSESSION NOTICE
CENTRAL BANK OF INDIA Appendix-1V [Rule-8(1)] (For Immovable Property)

Whereas, The undersigned being the Authorized Officer of the Central Bank of
India, Amalsad Branch under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act 2002 (54 of 2002) and in exercise of
powers conferred under Section 13(12), 13(2) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand Notice dated 22/05/2026 calling upon
the Mr. Pukhrajbhai Chimanbhai Shah & Mrs. Lilaben Pukhrajbhai Shah to repay
the amount mentioned in the notice being Rs. 16,73,016/- (Rupees Sixteen Lakh
Seventy Three Thousand Sixteen Only) with interest due thereon within 60 days
from the date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower / Guarantor and the public in general that the undersigned has taken
Symbolic Possession of the property described herein below in exercise of powers
conferred on him under Sub-Section (4) of Section 13 of Act read with rule 8 of the
security interest Enforcement Rules 2002 on this 4th day of August of the year 2026.

The Borrower / Guarantor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Central Bank of India, Amalsad Branch for an amount
Rs. 16,73,016/- (Rupees Sixteen Lakh Seventy Three Thousand Sixteen Only) and
interest & other charges thereon with effect from (Amount deposited after issuing of
demand notice U/Section 13(2) has given effect)

“The Borrower's attention is invited to provision of sub-section (8) of section 13 of
the Act, inrespect of time available, to redeem the secured assets.”

Owner of Property - Pukhrajbhai Chimanbhai Shah

Details of the Property : Flat No. 2, Admeasuring 1220 Sg. ft i.e. 113.38 Sq. meters
4/8 built-up area along with undivided share in the land admeasuring 12.60 sq.
meters bearing Karchelia Village Panchayat House No. 1553 on Second Floor of
building named "Khushbu Complex", Constructed on Village Karchelia Block No.
677166, Non-Agricultural Land admeasuring 520.80 sg. meters situated at
Karchelia, Tal. Mahuva, Dist. Surat. Bounded by :- North : Flat No. 3, South : Open
Land, East: Open Land, West : Road.

Date : 04/08/2026
Place : Amalsad

Authorised Officer,
Central Bank of India

Description of the immovable property

DAHEJ BRANCH, BHARUCH

Aozd Qs ws dleda
@ palkbdliad  POSSESSION NOTICE
CENTRAL BANK OF INDIA Appendix-1V [Rule-8(1)] (For Immovable Property)

Whereas, The undersigned being the Authorized Officer of the Central Bank of
India, Dahej Branch under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act 2002 (54 of 2002) and in exercise of powers
conferred under Section 13(12), 13(2) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand Notice dated 21.04.2026 calling upon the
Mr. Rajendra Singh & Mrs. Satosh Kunwar to repay the amount mentioned in the
notice being Rs. 8,09,354.68 (Rupees Eight Lakh Nine Thousand Three Hundred
Fifty Four and Paisa Sixty Eight Only) with interest due thereon within 60 days from
the date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower/ Guarantor and the public in general that the undersigned has taken Symbolic
Possession of the property described herein below in exercise of powers conferred on
him under Sub-Section (4) of Section 13 of Act read with rule 8 of the security interest
Enforcement Rules 2002 on this 7th day of August of the year 2026.

The Borrower / Guarantor in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the
charge of the Central Bank of India, Dahej Branch for an amount Rs. 8,09,354.68
(Rupees Eight Lakh Nine Thousand Three Hundred Fifty Four and Paisa Sixty Eight
Only) and interest & other charges thereon with effect from (Amount deposited after
issuing of demand notice U/Section 13(2) has given effect)

“The Borrower’s attention is invited to provision of sub-section (8) of section 13 of
the Act, inrespect of time available, to redeem the secured assets.”

DESCRIPTION OF IMMOVABLE PROPERTY
Owner of Property : Mr. Rajendra Singh & Mrs. Satosh Kunwar
Revenue Survey No. 300/2, Plot No. 106 at Gokuldham C Society, House No. 106, Total
Admeasuring Area 51.62 Sq. mts. Common area of 23.19 Sq. mts. and Built up area at
Ground Floor and at First Floor that is Total 93.63 Sq. mts. Vill - Jolwa, Tal. Vagra, Dist.
Bharuch. Bounded by :- East : Relevant Property of Plot No. 107, West : Relevant
Property of Plot No. 105, North : Relevant Road, South : Relevant Society Road.

Date : 07/08/2026, Place : Dahej Authorised Officer, Central Bank of India

Navsari Main Branch : Tower Road, Navsari.

Aozd As ils i3
@ gt o 3w gfEen POSSESSION NOTICE
CENTRAL BANK OF INDIA RULE 8 (1) (For Immovable Property)
THE SECURITY INTEREST ENFORCEMENT RULES 2002

Whereas, The undersigned being the Authorized Officer of the Central Bank of
India, Navsari Branch under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act 2002 (54 of 2002) and in exercise of
powers conferred under Section 13(12), 13(2) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand Notice dated 19/01/2026 calling upon the
Mr. Montubhai Ramanbhai Patel (Borrower) to repay the amount mentioned in the
notice being Rs. 16,96,235/- (Rupees Sixteen Lakh Ninety Six Thousand Two
Hundred and Thirty Five Only) with interest due thereon within 60 days from the date
of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower/ Guarantor and the public in general that the undersigned has taken Physical
Possession of the property described herein below in exercise of powers conferred on
him under Sub-Section (4) of Section 13 of Act read with rule 8 of the security interest
Enforcement Rules 2002 on this 4th day of August of the year 2026.

The Borrower / Guarantor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Central Bank of India, Navsari Branch for an amount Rs.
16,96,235/- (Rupees Sixteen Lakh Ninety Six Thousand Two Hundred and Thirty
Five Only) and interest & other charges thereon with effect from (Amount deposited
afterissuing of demand notice U/Section 13(2) has given effect)

“The Borrower’s attention is invited to provision of sub-section (8) of section 13
of the Act, in respect of time available, to redeem the secured assets.”

DESCRIPTION OF IMMOVABLE PROPERTY

Owner of Property : Mr. Montubhai Ramanbhai Patel
Details of Property : Flat No. 2, Admeasuring 1220 Sq. feet. i.e.113.38 Sq. meter.
Super built up area 79.36 Sq. meters along with undivided share in the land
admeasuring 12.60 Sq. meters bearing Karchelia Village Panchayat House No. 1558
on 3rd Floor of Building named "Khushbu Complex" constructed on Village - Karchelia,
Block No. 677/66, Non-agricultural land admeasuring 520.80 Sq. meters situated at
Karchelia, Tal. Mahuva, Dist. Surat. Bounded by :- North : Flat No. 3, South : Flat No.
1, East: Parking, West : Margin land and Road. 3 )
Authorised Officer,

Date : 04/08/2026, Place : Navsari Central Bank of India

gank | Ajwa Road Branch : Devaki Chembers,
Near Mahaveer Hall, Ajwa Road, Vadodara.

POSSESSION NOTICE (for immovable property)
(Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002

Where as, The undersigned being the Authorized Officer of the Indian Bank Ajwa Road
Branch under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 and in exercise of powers conferred under
Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued a demand notice dated 01.06.2026 Calling upon the borrower : (1) Mrs.
Rekhaben Bipinbhai Chunara (2) Mr. Bipinbhai Ishwarbhai Chunara to repay the
amount mentioned in the notice being Rs. 13,04,240.89 (Rupees Thirteen Lakh Four
Thousand Two Hundred Forty and Eighty Nine Only) carries further interest at the
agreed rate from 01.06.2026 further interest and other expenses within 60 days from
the date of receipt of the said notice.

The borrower/Guarantor having failed to repay the amount, notice is hereby given to
the borrowers and the Guarantors and the public in general that the undersigned has
taken possession of the property described herein below in exercise of powers
conferred on him under Section 13 (4) of the said Act read with Rule 8 of the said rules
onthis 06" day of August of the year 2026.

The borrowers/Guarantors in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the
charge of the Indian Bank Ajwa Road, for an amount of Rs. 13,04,240.89 (Rupees
Thirteen Lakh Four Thousand Two Hundred Forty and Eighty Nine Only) and the said
amount carries further interest at the agreed rate from 31.01.2026 further interest and
other expenses thereon.

The borrower's attention is invited to the provision of sub-section (8) of section 13 of
the Act, inrespect of time available, to redeem the secured assets.

Property situated at Registration District - Vadodara Sub District - Vadodara Village
Danteshwar District - Vadodara Revenue Survey No. 639 in which "SUKHDHAM
RESIDENCY" Plot No. 5, Total carpet area adm. 85.15 Sq. mtr within Registration
District and Sub District Vadodara. Boundaries are : North : 7.50 mtr Road, South : Plot
No. 11, East: Plot No. 06, West : Plot No. 04.

Date : 06.08.2026
Place : Vadodara

Authorized Officer, Indian Bank
Ajwa Road Branch, Surat

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

EVOQ REMEDIES LIMITED (IN CIRP)

A LISTED COMPANY OPERATING IN
THE PHARMACEUTICAL INDUSTRY AT AHMEDABAD, GUJARAT.
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS
1. | Name of the Corporate Debtor EVOQ REMEDIES LIMITED (In CIRP)
along with PAN / CIN CIN: L24230GJ2010PLC059692
PAN: AAZCS6618L
A-1106, Empire Business Hub, Science City
Road, Sola, Ahmedabad, Gujarat — 380060
http://lwww.evogremedies.com
The Corporate Debtor does not hold any Land
& Building; The registered office at Ahmedabad
is used for business correspondence.
5. | Installed capacity of main products/ services | Not Applicable
6. | Quantity and value of main products / The Corporate Debtor was engaged in the
services sold in the last financial year pharmaceutical business (manufacture /
trading of pharmaceutical products). The
business operations have been
substantially scaled down.
7. | Number of employees / workmen Nil
8. | Further details including last available The required details can be obtained by
financial statements (with schedules) of two | sending an email at cirp.evog@gmail.com
years and lists of creditors are available at URL: | after submitting the confidentiality undertaking.
9. | Eligibility for resolution applicants Eligibility for resolution applicants under
under Section 25(2)(h) of the Code Section 25(2)(h) of the Code can be obtained
is available at URL: by sending an email at cirp.evog@gmail.com,
and is available on the website of the IBBI.
10.| Last date for receipt of expression of interest | 23.08.2026

2. | Address of the registered office

3. | URL of website

4. | Details of place where majority of
fixed assets are located

11.| Date of issue of provisional list of 02.09.2026
prospective resolution applicants

12.| Last date for submission of objections 07.09.2026
to provisional list

13. Date of issue of final list of prospective 17.09.2026

resolution applicants
| Date of issue of Information Memorandum, | On or before 17.09.2026
evaluation matrix and request for resolution
plans to prospective resolution applicants
15.| Last date of submission of resolution plans | Within 30 days from the issuance of RFRP
16.| Process email id to submit Expression cirp.evog@gmail.com

of Interest

| Details of the Corporate Debtor's
registration status as MSME

N

]

Not Applicable

Note: Interested parties may write to the Resolution Professional at cirp.evoq@gmail.com to
obtain the detailed “Invitation for Expression of Interest” document containing the eligibility
criteria, formats for submission of EOI, Confidentiality Undertaking and other process
documents. EOls received after the last date and time specified above, or EOls not in the
prescribed formats, or from persons not meeting the eligibility criteria under Section 25(2)(h) read
with Section 29A of the Code and Regulation 36A(3) of the CIRP Regulations, shall be liable to be
rejected. The Resolution Professional reserves the right to extend any of the aforesaid dates /
timelines with the approval of the Committee of Creditors. Sd/-
Dipti Narayan Mundra

Deemed Resolution Professional of Evoq Remedies Limited
IP Reg. No.: IBBI/IPA-001/IP-P-02845/2023-2024/14366

AFA validity up to: 31-12-2026

Reg. Add.: DBS House, 31, Floor-G-2, Plot-31 Marzban Road,
Bombay Gymkhana, Fort, Mumbai City, Maharashtra — 400001
Email Id: ip.dipti@gmail.com | cirp.evog@gmail.com

Date: 08.08.2026
Place: Ahmedabad, Gujarat
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ELLENBARRIE INDUSTRIAL GASES LIMITED

Registered Office : 3A Ripon Street, Kolkata, West Bengal, India, 700016
Email : complianceofficer@ellenbarrie.com Website : www.ellenbarrie.com Phone: 033-4822-6521
CIN: L24112WB1973PLC029102

Extract of Statement of Unaudited Financial Results for the quarter ended 30 June 2026

(% in million, except earnings per share)

VIVANZA BIOSCIENCES LIMITED

Regd. Office: 403, Sarthik 2, Opp. Rajpath Club, S. G. Highway, Ahmedabad-380054.
Phone: 079-26870952, Email: info@vivanzabiosciences.com, Web : www.vivanzabiosciences.com
CIN : L24105GJ1982PLC005057

Quarter Ended Year Ended -
s arioulre Whne | WMach | %0dwme | 31 March ARens) HI2 Hecayel Hiléd
No., 2026 2026 Audited 2025 2026
Unaudited | (Refer Note (i) | _Unaudited Audited . 30 gl 0l A% Y21 AAd1 LIRS anen H12 HAMEa 2Hlan veaid 201 Sudlell ViaAEEs alenEa uRenHlg G1dea
1 | Total Income R1157.76 | %1,019.78 % 904.59 391631 30 %L 202 &+ A% YL Al Brulis suo w2 Hailzd wllan xdaia 8 Su-l-u 24120082 -wendla uReni-) wllan 2R2 afl
2 | Profit/(Loss) for the period before tax gIRL $RAUHL 20l © 247 217y oot 8 su-dl-u (3522 6l 121 @ 2iore, 202 g+u Ay AANAA AUl AoiAd Lissiui HagR Buuami
(before Exceptional and/or Extraordinary items) 3 464.58 3332.85 27829 31,352.94 el 8.
3 | Profit/ (Loss) for the period before tax
(after Exceptional andlor Extraordinary items) 3 464.58 333285 3278.29 3 1,352.94 eufla ulRenni+ Ayel side 2is AsudA--ll derude : www.bseindia.com u 2 su-l-l derude : 224 3,
4 | Net Profit/ (Loss) for the period after tax www.vivanzabiosciences.com 4 su-fl uReuui 261 50 Guaoy 8,
5 E:Jf:aelf:;?zzzzls?vldIlr?;:n:terafz:dtlr?: rpyelrt:)?S) e e I LR A8 GuRsa yart Aell (@l vifeadiar 2 Resdin Rsauzi-zan) pYdary, 20941 24duq 33 24 wydart ¥o(1)
[Comprising Profit/ (Loss) for the period (after tax) AgAR 9.
& Other Comprehensive Income (after tax) X 350.44 323359 3 186.50 31,042.11 2. dlfais BisaAdBsol 2loRiSR Via BAeBadig3le HIS vl [os).
6 | Paid-up equity share capital (Face Value of Rs. 2/- per share) 3281.87 3281.87 3281.87 3281.87 N . NN .
7 | Resenves (excluding Revaluation Reserve) 2925758 812511 2efl YA vl 20d © 3, SEBI uRua -. HO/38/13/11(2) -2026 MISRD-POD/1/3750/2026 didlvt 30 wy2udl
8 | Earning per share (Face value of Rs. 2/- per share) 202 &1 e, Milds A1 2-us [Qrdlai s erma sl ylaw W Waua [A<6 ou 3y2udl 202 dl 0y Fy2udl 2020
Basic & Diluted(’) Yl 2is Q- Amaouo 12 donaaidi 2udl 8. 2 ylaa Ha i-us2 3 12 Buac © 2 1 UMY, 201 Sl Erma sUML i
" Not annualised except for year end 248 162 142 754 Sell. U3g e2eldod MBUY AU -anl wHlA SIRE A5IRAUMT UL Sl U SAAUHL UL Sl [ $1%R W L Sell.

Notes: (i)The unaudited financial results of Ellenbarrie Industrial Gases Limited ('the Company') have been prepared in accordance with the Indian Accounting
Standards notified under Section 133 of the Companies Act, 2013, as amended, read with relevant rules there under ('Ind AS') and in terms of Regulation 33 of
the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended ('the Regulations'), including relevant circulars issued by SEBI.
(ii) Interms of Regulation 33 of the Regulations, the above unaudited financial results of the Company for the quarter ended 30 June 2026 have been reviewed
by the Audit Committee and approved by the Board of Directors at their respective meetings held on 07 August 2026. The statutory auditors have carried out
limited review of these unaudited financial results and have expressed an unmodified conclusion thereon.

(iii) The above is an extract of the detailed format of quaterly and annual financial results filed with the stock exchanges under Regulation 33 of the SEBI

BuRisd uHULuN eRA UloU d HogR sAAA 2 530 erviet sAAA i) 2152 [Aridlzl 2rus2 sH-§H2 His gL uBa s
2098 224 5 21-u52 utdl AR 554 RuARuadns azuni o il sl 2ua, Ao (1) Wil flH2 vig €ig AL 21 2-us2 W
£2A% AUHIRA 2R g 5 A AR 21-us2 A2 (RTA) WA ueal2 sl avid 21-us2 exido () e seuu-e HizeR [&re (CML)
A2 NHIRUA (L) 2 214 %33 £l UEL 524l AHH. Alus A1 Su-l RTA 124 3 yal ol (1) [af2s-l du-u sada
1l : support@purvashare.com Uz Aus s2al [Q-idl 9. vtz yal A (1) [AR2s vid du-d 208 ¢, Raals S-sdlua

Place : Kolkata
Date : 07 August 2026

(Listing Obligations and Disclosures Requirements) Regulations, 2015. The full format of the financial results are available on the websites of the stock
exchange website of BSE and NSE at www.nseindia.com and www.bseindia.com respectively and also on the company's official website
www.ellenbarrie.com. The same can be accessed by scanning the QR code provided below.

222, B.2UR, bl WL, AR Ud, Yo15-¥0001 1 UR %33 gxided Hisaal [Q-id).
0| Gaioxs cliNRiIAMGRI [@FEsell 6llSoll vg=ii]
WYL : HELAE : 4 A€)/-

Al : o¢ are, 203 [@Q2ma saRrHd
syl 2AR1a da Viguide BRI

By the order of the Board

For Ellenbarrie Industrial Gases Limited
Sd/-

Padam Kumar Agarwala

Chairman & Managing Director

DIN: 00187727
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THIS ISAPUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES NOR IS ITAPROSPECTUS ANNOUNCEMENT.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA.

INITIAL PUBLIC OFFERING OF EQUITY SHARES OF AGS HEALTH LIMITED ON THE MAIN BOARD OF THE BSE LIMITED ("BSE”) AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE”, AND TOGETHER WITH BSE, THE “STOCK
EXCHANGES") IN COMPLIANCE WITH CHAPTER Il and Il-A OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITALAND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (*SEBI ICDR REGULATIONS”)

PUBLIC ANNOUNCEMENT

agshealt

AGS HEALTH LIMITED

Our Company was originally incorporated as ‘Adroit Global Solutions India Private Limited at Chennai, Tamil Nadu as a private limited company under the Companies Act, 1956, pursuant to a certificate of incorporation dated November 12,2010, issued by
the Registrar of Companies, Tamil Nadu and Andaman and Nicobar Islands, Chennai (“RoC”). Our Company changed its name to ‘AGS Health Private Limited’ pursuant to a resolution of our Shareholders on July 20, 2011 and a fresh certificate of
incorporation dated August 30, 2011 was issued by the RoC. Subsequently, our Company was converted to a public limited company and the name of our Company changed to ‘AGS Health Limited’ pursuant to a Shareholders’ resolution dated
March 11, 2026 and a fresh certificate of incorporation dated March 17, 2026 was issued by the Registrar of Companies, Central Registration Centre. For details, see “History and Certain Corporate Matters — Brief history of our Company” on page
240 of the updated draft red herring prospectus - | dated August 7, 2026 (‘UDRHP-T").
Registered and Corporate Office: ‘B’ Wing, 2* Floor, Prince Infocity II, 141, Kottivakkam Village, Rajiv Gandhi Salai, Kandanchavadi, Chennai, Tamil Nadu, India — 600 096
Tel: +91 44 45104520; Website: www.agshealth.com; Contact person: Kothandaraman Prasad, Company Secretary and Compliance Officer
E-mail: investors@agshealth.com; Corporate Identity Number: U72200TN2010PLC078062

OUR PROMOTER: BCP ASIA Il TOPCO VIII PTE. LTD.

INITIAL PUBLIC OFFERING OF UP TO [e] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH (“EQUITY SHARES”) OF AGS HEALTH LIMITED (OUR “COMPANY” OR THE “COMPANY”) FOR CASH AT A PRICE OF ¥ [e] PER EQUITY
SHARE (INCLUDING A SHARE PREMIUM OF % [¢] PER EQUITY SHARE) (“OFFER PRICE”) AGGREGATING UP TO < 48,000 MILLION (THE “OFFER”) COMPRISING A FRESH ISSUE OF UP TO [¢] EQUITY SHARES OF FACE VALUE OF
31 EACH AGGREGATING UP TO 18,000 MILLION (THE “FRESH ISSUE”) AND AN OFFER FOR SALE OF UP TO [¢] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH AGGREGATING UP TO ¥ 30,000 MILLION (THE “OFFER FOR SALE”)
BY BCP ASIA 11 TOPCO VIl PTE. LTD. (THE “PROMOTER SELLING SHAREHOLDER” AND SUCH SHARES, THE “OFFERED SHARES”). FOR DETAILS OF THE PROMOTER SELLING SHAREHOLDER, SEE “THE OFFER” BEGINNING
ON PAGE 73 OF THE UDRHP-I.

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPO PLACEMENT OF SPECIFIED SECURITIES AGGREGATING UP TO 3,600.00 MILLION, AS MAY BE PERMITTED UNDER APPLICABLE LAW, PRIOR TO
FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO
PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2)(B) OF THE SECURITIES CONTRACTS
(REGULATION) RULES, 1957, AS AMENDED. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL
APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE
OFFER OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE
SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS.

THE OFFER INCLUDES A RESERVATION OF UP TO [e¢] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH, AGGREGATING UP TO X [e] MILLION (CONSTITUTING UP TO [#]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF
OUR COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (AS DEFINED HEREINAFTER) (“EMPLOYEE RESERVATION PORTION”). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED
TO AS THE “NET OFFER”. OUR COMPANY MAY, IN CONSULTATION WITH THE BRLMS, OFFER A DISCOUNT OF UP TO X [e] OF THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION
(“EMPLOYEE DISCOUNT”). THE OFFER AND THE NET OFFER SHALL CONSTITUTE [e]% AND [#]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY.

In case of any revision in the Price Band, the Bid/ Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid/ Offer Period not exceeding 10 Working Days. In cases of force majeure,
banking strike or similar unforeseen circumstances, our Company in consultation with the BRLMs, may for reasons to be recorded in writing, extend the Bid/ Offer Period for a minimum of one Working Day, subject to the Bid/ Offer Period not exceeding
10 Working Days. Any revision in the Price Band and the revised Bid/ Offer Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective
websites of the BRLMs and at the terminals of the Syndicate Members and intimation to SCSBs (as defined hereinafter), Designated Intermediaries (as defined hereinafter) and the Sponsor Banks (as defined hereinafter) as applicable.

This is an Offer in terms of Rule 19(2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations. This Offer is being made through the Book Building Process in compliance with Regulation 6(2) of the SEBI ICDR Regulations
wherein at least 75% of the Net Offer shall be available for allocation on a proportionate basis to Qualified Institutional Bidders (“QIBs” and such portion the “QIB Portion”) provided that our Company, in consultation with the BRLMs, may
allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis in accordance with the SEBI ICDR Regulations (“Anchor Investor Portion”), of which up to 40% shall be reserved as under: (i) up to 33.33% for domestic
Mutual Funds; and (ii) up to 6.67% shall be reserved for Life Insurance Companies and Pension Funds, subject to valid Bids being received from domestic Mutual Funds, Life Insurance Companies and Pension Funds at or above the price at
which Equity Shares will be allocated to the Anchor Investors (“Anchor Investor Allocation Price”), in accordance with the SEBI ICDR Regulations. Any under-subscription in the reserved category specified in clause (i) above, may be
allocated to domestic Mutual Funds. In the event of under-subscription or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the QIB Portion (excluding the Anchor Investor Portion) (“Net QIB Portion”).
Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mutual Funds only and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QIBs (other than Anchor
Investors) including Mutual Funds, subject to valid Bids being received at or above the Offer Price. If at least 75% of the Net Offer cannot be Allotted to QIBs, then the entire Bid Amount (as defined hereinafter) will be refunded forthwith.
However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining QIB Portion for proportionate allocation
to QIBs. Further, not more than 15% of the Net Offer shall be available for allocation to Non-Institutional Bidders (“NIBs”) of which (a) one third portion shall be reserved for NIBs with application size of more than  0.20 million and up to ¥ 1.00
million; and (b) two-thirds of the portion shall be reserved for NIBs with application size of more than ¥ 1.00 million, provided that the unsubscribed portion in either of such sub-categories may be allocated to Bidders in the other sub-category of
NIBs in accordance with SEBI ICDR Regulations, subject to valid Bids being received at or above the Offer Price and not more than 10% of the Net Offer shall be available for allocation to Retail Individual Bidders (“RIB”) in accordance with the
SEBI ICDR Regulations, subject to valid Bids being received from them at or above the Offer Price. Further, Equity Shares will be allocated on a proportionate basis to Eligible Employees Bidding under the Employee Reservation Portion,
subject to valid Bids being received from them at or above the Offer Price (net of Employee Discount, if any). All Bidders (except Anchor Investors) are required to mandatorily utilise the Application Supported by Blocked Amount (“ASBA”)
process by providing details of their respective ASBA accounts and UPI ID (in case of UPI Bidders using the UPI Mechanism (as defined hereinafter)), in which case the corresponding Bid Amounts will be blocked by the SCSBs or under the
UPI Mechanism, as applicable to participate in the Offer. Anchor Investors are not permitted to participate in the Anchor Investor Portion of the Offer through the ASBA process. For details, see “Offer Procedure” beginning on page 637 of the
UDRHP-I.

This public announcement is being made in compliance with the provisions of Regulations 59C(9), 59C(9A) and 59C(10) of the SEBI ICDR Regulations to inform the public that our Company is proposing, subject to applicable statutory and
regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares pursuant to the Offer and has filed the UDRHP-I and Draft Abridged Prospectus with
SEBI and the Stock Exchanges on August 7, 2026. Pursuant to Regulation 59C(9), 59C(9A) and 59C(10) of the SEBI ICDR Regulations, the UDRHP-I and Draft Abridged Prospectus filed with SEBI and the Stock Exchanges has been made
public for comments, if any, for a period of at least 21 days from the date of publication of this public announcement by hosting it on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE and NSE at
www.bseindia.com and www.nseindia.com, respectively, on the website of the Company at www.agshealth.com and on the websites of the BRLMs, i.e. ICICI Securities Limited, Jefferies India Private Limited, JM Financial Limited, J.P. Morgan India
Private Limited and Nomura Financial Advisory and Securities (India) Private Limited at www.icicisecurities.com, www.jefferies.com, www.jmfl.com, www.jpmipl.com and www.nomuraholdings.com/company/group/asia/india/index.html, respectively.
Our Company hereby invites the public to give their comments on the UDRHP-I and the Draft Abridged Prospectus filed with SEBI and the Stock Exchanges, with respect to disclosures made in the UDRHP-I and the Draft Abridged Prospectus.
The members of the public are requested to send a copy of the comments to SEBI and/or the Company Secretary and Compliance Officer of our Company and/or the BRLMs at their respective addresses mentioned herein. All comments must
be received by SEBI and/or our Company and/or the Company Secretary and Compliance Officer of our Company and/or the BRLMs on or before 5.00 p.m. on the 21* day from the date of publication of this public announcement.

Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Investors are advised to read the risk
factors carefully before taking an investment decision in the Offer. For taking an investment decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer have
not been recommended or approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Updated Draft Red Herring Prospectus - |. Specific attention of the investors is invited to “Risk Factors” beginning on
page 27 of the UDRHP-I.

Any decision to invest in the Equity Shares described in the UDRHP-I may only be taken after the Red Herring Prospectus (‘RHP”) has been filed with the RoC and must be made solely on the basis of such RHP. The Equity Shares, when
offered through the RHP, are proposed to be listed on Stock Exchanges.

For details of the share capital and capital structure, the names of the signatories to the Memorandum of Association (“MOA”) and the number of shares of our Company subscribed by them, please see the section titled “Capital Structure” on
page 94 of the UDRHP-I. The liability of the members of our Company is limited. For details of the main objects of our Company as contained in the MOA, please see the section titled “History and Certain Corporate Matters - Brief History of
our Company” on page 240 of the UDRHP-I.

BOOK RUNNING LEAD MANAGERS TO THE OFFER REGISTRAR TO THE OFFER

(Please scan this QR code
to view the UDRHP-| and
Draft Abridged Prospectus)

@ICICI Securities

Jefferies

1 JM Financial

J.PMorgan

NOAURA

(@) MUFG rweorine

ICICI Securities Limited

ICICI Venture House

Appasaheb Marathe Marg, Prabhadevi
Mumbai - 400 025, Maharashtra, India
Tel: +91 22 6807 7100

E-mail:
agshealth.ipo@icicisecurities.com
Website: www.icicisecurities.com
Investor Grievance Email:
customercare@icicisecurities.com
Contact Person: Shri Subramanyam /
Namrata Ravasia

SEBI Registration Number:
INM000011179

Jefferies India Private Limited
Level 16, Express Towers
Nariman Point, Mumbai - 400 021
Maharashtra, India

Tel: +91 22 4356 6000

E-mail: AGSHealth.IPO@)jefferies.com
Website: www.jefferies.com
Investor Grievance Email:
jipl.grievance@jefferies.com
Contact Person: Akshat Shah/
Asi Shah

SEBI Registration Number:
INM000011443

JM Financial Limited

7" Floor, Cnergy, Appasaheb Marathe
Marg, Prabhadevi, Mumbai - 400 025
Maharashtra, India

Tel: + 9122 6630 3030

E-mail: agshealth.ipo@jmfl.com
Website: www.jmfl.com

Investor Grievance Email:
grievance.ibd@jmfl.com

Contact Person: Prachee Dhuri
SEBI Registration Number:
INM000010361

J.P. Morgan India Private Limited
J.P. Morgan Tower, Off C.S.T. Road
Kalina, Santacruz (East),

Mumbai - 400 098, Maharashtra, India
Tel: +91 22 6157 3000

E-mail:
AGS_Health_IPO_2026@jpmorgan.com
Website: www.jpmipl.com

Investor Grievance Email:
investorsmb.jpmipl@jpmorgan.com
Contact Person: Darshil Mehta /
Krittvee Bastawala

SEBI Registration Number:
INM000002970

Nomura Financial Advisory and
Securities (India) Private Limited
Ceejay House, Level 11, Plot F,
Shivsagar Estate, Dr. Annie Besant
Road, Worli, Mumbai - 400 018
Maharashtra, India

Tel: +91 22 4037 4037

E-mail: agshealthipo@nomura.com
Website: www.nomuraholdings.com/
company/group/asia/india/index.html
Investor Grievance Email:
investorgrievances-in@nomura.com
Contact Person: Vishal Kanjani /
Yash Thakar

SEBI Registration Number:
INM000011419

MUFG Intime India Private Limited
(Formerly Link Intime India Private
Limited)

C-101, 247 Embassy 247

L B S Marg, Vikhroli (West)

Mumbai - 400 083, Maharashtra, India
Tel: +91 810 811 4949

E-mail:
agshealth.ipo@in.mpms.mufg.com
Website: https://in.mpms.mufg.com/
Investor Grievance Email:
agshealth.ipo@in.mpms.mufg.com
Contact Person:

Shanti Gopalkrishnan

SEBI Registration Number:
INR000004058

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the UDRHP-I.

Place: Chennai, Tamil Nadu
Date: August 7, 2026

For AGS HEALTH LIMITED

On behalf of the Board of Directors
Sd/-

Kothandaraman Prasad

Company Secretary and Compliance Officer

AGS HEALTH LIMITED, is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity Shares and has filed the
UDRHP-| along with Draft Abridged Prospectus with SEBI and the Stock Exchanges on August 7, 2026. The UDRHP-I and Draft Abridged Prospectus is available on the website of SEBI at www.sebi.gov.in, as well as on the websites of the Stock
Exchanges i.e. BSE and NSE at www.bseindia.com and www.nseindia.com, respectively, on the website of the Company at www.agshealth.com and on the websites of the BRLMs, i.e. ICICI Securities Limited, Jefferies India Private Limited, JM
Financial Limited, J.P. Morgan India Private Limited and Nomura Financial Advisory and Securities (India) Private Limited at www.icicisecurities.com, www.jefferies.com, www.jmfl.com, www.jpmipl.com and
www.nomuraholdings.com/company/group/asia/india/index.html, respectively. Any potential Bidders should note that investment in equity shares involves a high degree of risk and for details relating to such risk, see “Risk Factors” on page 27 of
the UDRHP-|. Potential Bidders should not rely on the UDRHP-I filed with SEBI and the Stock Exchanges for making any investment decision and should instead rely on the RHP, when filed, for making an investment decision.

This announcement is not an offer of securities for sale in the United States or elsewhere. This announcement has been prepared for publication in India only and is not for publication or distribution, directly or indirectly, in or in to the United States. The
Equity Shares offered in the Offer have not been and will not be registered under the United States Securities Act of 1933, as amended (the “U.S. Securities Act”) or any other applicable law of the United States and, unless so registered, may not be
offered or sold within the United States except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities Act and applicable state securities laws. Accordingly, the Equity Shares are being
offered and sold (a) within the United States only to persons reasonably believed to be “qualified institutional buyers” (as defined in Rule 144A under the U.S. Securities Act and referred to in the UDRHP-I as “U.S. QIBs”; for the avoidance of doubt, the
term “U.S. QIBs” does not refer to a category of institutional investor defined under applicable Indian regulations and referred to in the UDRHP-I as “QIBs”) in transactions exempt from, or not subject to, the registration requirements of the U.S.
Securities Act; and (b) outside of the United States in offshore transactions as defined in and in compliance with Regulation S under the U.S. Securities Act and the applicable laws of the jurisdiction where those offers and sales are made.

It is to be distinctly understood that the permission given by Stock Exchanges should not in any way be deemed or construed that the Offer Document has been cleared or approved by Stock Exchanges nor does it certify the correctness or
completeness of any of the contents of the Offer Document. The investors are advised to refer to the Offer Document for the full text of the Disclaimer Clause of NSE and BSE Limited.
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